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RAJYA SABHA
Monday, the 25" July, 2022 /3 Sravana , 1944 (Saka)

The House met at two of the clock,
MR. DEPUTY CHAIRMAN /n the Chair.

OATH OR AFFIRMATION
MR. DEPUTY CHAIRMAN: Now, Oath or Affirmation.

Shri llaiyaraaja (Nominated)

FELICITATIONS BY THE CHAIR

MR. DEPUTY CHAIRMAN: Hon. Members, on behalf of the whole House and on my
own behalf, | congratulate Shri Neeraj Chopra for winning Silver Medal in the Javelin
Throw at the World Athletics Championships, 2022, held at Eugene in Oregon of the
United States of America.

With his remarkable performance by landing his Javelin at 88.13 meters,
Olympic Champion Shri Neeraj Chopra has improved his Olympic record and
scripted yet another glorious chapter in the history of Indian Athletics by becoming
the first Indian to win a Silver Medal at the World Athletics Championships. By his
spectacular performance, he has ended a 19-year long wait for a medal for the
country.

| am sure, his achievement will enthuse citizens of the nation, particularly our
young and aspiring sportspersons, to work hard with unflinching dedication and
strive for excellence in their respective spheres.

| wish Shri Neeraj Chopra all the success in his future endeavours and hope
that he will continue to make the nation proud by his many more accomplishments.

PAPERS LAID ON THE TABLE

Report and Accounts (2019-20) of CMPFO, Dhanbad, Jharkhand and related papers

PIIAT FATT H I 34t (3T S99 YaRd SIERM) - 989y, § fA=faRad o=
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B Uh-Tep TfT (ST AT faw<l /) AT Ueel R @l g -

(a) Annual Report and Accounts of the Coal Mines Provident Fund
Organization (CMPFO), Dhanbad, Jharkhand, for the year 2019-20,
together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Organization.

(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 7230/17/22]

I. Notification of the Ministry of Micro, Small and Medium Enterprises
Il.  Report and Accounts(2020-21) of OIDC, Daman and related papers

qed, oY 3iR 7ead ST HATT 3 sd Ha (37 W] vard R a9 ;- A48y, |
fr=AforiRad o= 941 Yool IR Y@ g :-

l. A copy (in English and Hindi) of the Ministry of Micro, Small and Medium
Enterprises Notification No. G.S.R. 389 (E), dated the 24" May, 2022, publishing
the Micro, Small and Medium Enterprises Fund (Amendment) Rules, 2022, under
sub-section (3) of Section 29 of the Micro, Small and Medium Enterprises

Development Act, 2006.
[Placed in Library. See No. L.T. 7263/17/22]

Il. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013: —

(a) Twenty-ninth Annual Report and Accounts of the Omnibus Industrial
Development Corporation of Daman & Diu and Dadra & Nagar Haveli
Limited (OIDC), Daman, for the year 2020-21, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 7253/17/22]
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Notification of the Ministry of Petroleum and Natural Gas

Ugifera iR urpfore ¥ HaTer # o HAAl (Y MR deh): ARGy § ugifera®
IR U fie 4 e a1$ TfSfH, 2006 & ORT 62 & 3 Ugiferad iR
Tpiad I e 9 (9 ) denee &4t am, 2022 S geiiRa &=
et USRI 3iR UTdhicrds 31 HATAd B JAfERIET higel . YIgoiieRal/ fa<r/9-
94 19.(2)/2021 (d1-3676), T&H1® 6 75, 2022 BT Y HlT (U T2AT =T 7) 41

geol UR T gl

[Placed in Library. See No. L.T. 7158/17/22]

I.  Notification of the Ministry of Defence
Il. Reports and Accounts(2020-21) of the NIM, Uttarkashi, Uttarakhand; NIMAS,
Dirang, Arunachal Pradesh; HMI, Darjeeling and related papers

& HATeTd ¥ XS H3l (3 35T W) : "eIey, § fAeforRad o= 9T Uedl uR ad
g

I. A copy (in English and Hindi) of the Ministry of Defence Notification S.R.O.
No. 9 (E), dated the 23 June, 2022, notifying eligibility of women in the Indian Navy
as sailors in the branches specified therein, issued under sub-section (2) of Section

@ of the Navy Act, 1957.
[Placed in Library. See No. L.T. 7269/17/22]

Il. A copy each (in English and Hindi) of the following papers:—

(i(a) Annual Report and Accounts of the Nehru Institute of Mountaineering,
(NIM), Uttarkashi, Uttarakhand, for the year 2020-21, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 7266/17/22]

(i) (a) Annual Report and Accounts of the National Institute of Mountaineering &
Allied Sports, (NIMAS), Dirang, Arunachal Pradesh, for the year 2020-21,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
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(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 7267/17/22]

(ii)(a) Annual Report and Accounts of the Himalayan Mountaineering Institute
Darjeeling (HMI), for the year 2020-21, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Institute.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. L.T. 7268/17/22]

MESSAGE FROM LOK SABHA

Nomination of Member of Rajya Sabha to the Committee on Public Accounts

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

“I am directed to inform you that Lok Sabha, at its sitting held on Friday, the
22" July, 2022, adopted the following motion:-

“That this House do recommend to Rajya Sabha that Rajya Sabha do agree to
nominate one Member from Rajya Sabha to associate with the Committee
on Public Accounts of the House for the unexpired portion of the term of
the Committee vice Shri V. Vijayasai Reddy retired from Rajya Sabha and
do communicate to this House the name of the member so nominated by
Rajya Sabha.”

2. | am to request that the concurrence of Rajya Sabha in the said motion, and
also the name of the member of Rajya Sabha so nominated to the Committee, may be

communicated to this House.”
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STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING

COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT

ST IR TARUTE RT (OR1) : F816d, H [T Sdfea qmmTe =g 3R
SfferpTRaT weeh dHara il | & fF=foRad sifcd @1 18 BRarg deel
faaRoTl &1 gep-Uep ufel (Sisi a1 fe=dl &) w91 ueel iR vl g -

Q)

(i)

(i)

(v)

V)

Statement showing Final Action Taken by the Government on the
observations/recommendations contained in the Twelfth Report on
Action taken by the Government on the observations/recommendations
contained in the Third Report of the Committee (Seventeenth Lok
Sabha) on ‘Demands for Grants (2019-20)" of the Ministry of Tribal
Affairs;

Statement showing Final Action Taken by the Government on the
observations/recommendations contained in the Twenty-fifth Report on
Action taken by the Government on the observations/recommendations
contained in the Twenty-second Report of the Committee on ‘Demands
for Grants 2021-22)’ of the Ministry of Minority Affairs;

Statement showing Final Action Taken by the Government on the
observations/recommendations contained in the Twenty-seventh
Report on Action Taken by the Government on the observations/
recommendations contained in the Nineteenth Report of the Committee
(Seventeenth Lok Sabha) on ‘Demands for Grants (2021-22)" on
Ministry of Tribal Affairs;

Statement showing Final Action Taken by the Government on the
observations/recommendations contained in the Twenty-eighth Report
on Action Taken by the Government on the
observations/recommendations contained in the Twentieth Report of
the Committee (Seventeenth Lok Sabha) on ‘Demands for Grants
(2021-22)" of the Ministry of Social Justice and Empowerment
(Department of Social Justice and Empowerment); and

Statement showing Final Action Taken by the Government on the
observations/recommendations contained in the Twenty-ninth Report
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on Action Taken by the Government on the
observations/recommendations contained in the Twenty-first Report of
the Committee (Seventeenth Lok Sabha) on 'Demands for Grants
(2021-22)" of the Ministry of Social Justice and Empowerment
(Department of Empowerment of Persons with Disabilities).

STATEMENTS BY MINISTER

Status of implementation of recommendations contained in the Two Hundred and

Eighty first; Two Hundred and Ninety first; and Three Hundred and Second

reports of the Department-related Parliamentary Standing Committee on

Transport, Tourism and Culture

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS; AND THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(GENERAL (RETD.) V. K. SINGH): Sir, | lay the following statements regarding:—

0

(i)

(i)

Status of implementation of recommendations contained in the Two
Hundred and Eighty first Report of the Department-related Parliamentary
Standing Committee on Transport, Tourism and Culture on the Action
Taken by the Government on the recommendations/observations
contained in its Two Hundred and Seventy-sixth Report on Demands for
Grants (2020-21) pertaining to the Ministry of Civil Aviation.

Status of implementation of recommendations contained in the Two
Hundred and Ninety first Report of the Department-related Parliamentary
Standing Committee on Transport, Tourism and Culture on Demands for
Grants (2021-22) pertaining to the Ministry of Civil Aviation.

Status of implementation of recommendations contained in the Three
Hundred and Second Report of the Department-related Parliamentary
Standing Committee on Transport, Tourism and Culture on the Action
Taken by the Government on the recommendations/observations
contained in its Two Hundred and Ninety-first Report on Demands for
Grants (2021-22) pertaining to the Ministry of Civil Aviation.
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ANNOUNCEMENT BY THE CHAIR

MR. DEPUTY CHAIRMAN: Hon. Members, as the House is meeting from 2.00 p.m.
today, the answers to Starred and Unstarred Questions, listed in today's list of
questions, would be treated as laid on the Table.

REGARDING INITIATION OF DISCUSSION ON VARIOUS NOTICES UNDER
RULE 267 AND CALLING ATTENTION ON SITUATION ARISING OUT OF
RISING CASES OF POST-COVID COMPLICATIONS AND VARIOUS
OTHER ISSUES

MR. DEPUTY CHAIRMAN: Now, Motion for election to Committee on Official
Language. Shri Nisith Pramanik to move a Motion for election of two Members to the
Committee on Official Language.

& HATed # o W3 (3ft s I) < A1y, I8 UTd el SUTRId &R 2
MR. DEPUTY CHAIRMAN: Hon. Chairman has not given consent.
37t I I : A8 19y, 9 STHN AR B

MR. DEPUTY CHAIRMAN: Hon. Members, notices for today under Rule 267 for
suspension of ..(Interruptions).. Silence, please. ...(Interruptions).. Shri Sanjay
Singh -- Concern over misuse of agencies like the CBI and the ED by the Central
Government; Dr. Santanu Sen -- High inflation levels and increase in prices of many
essential commodities and increase in GST of pre-packed grains; Shri Derek O'Brien,
Shrimati Priyanka Chaturvedi, Shri K.C. Venugopal; hon. Shri Mallikarjun Khargeyi,
HaT AIfeH 9 a9y W 21 A1 I9AT 9189 7 Jfd g9 Wiahd T8l 9 T,
AU 39 UR 9839 & ST B4 31RT ¢ 31151 ST, BISTAT WM it §RT BifelT IS IH
2l ...(agT)...

Now, Calling Attention to the matter of urgent public importance. Dr. Fauzia
Khan to call the attention of the Minister of Health and Family Welfare to the situation
arising out of rising cases of post-COVID complications.

9, 39 B & MY Bidd &Y, § 6 fFe & oy $© a1 Iedl gl
A FERIIUT, BTl AT Yo 811 A U8l 59D YRR & aR H H{ $o Aol
3ITURT BRIR BRAT ATET 1 ST AR GGG DIl ACYT VS R &, Io [0
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I o= # fSU 10 SRe &l Bl UgHT 81 STd d18 HAHHIY HAT St 79T Weehe
Ugd 7, i fo AT 9ewl < Ugel 9 M § 361 8, 9 FIRhde 48 dad o
96 e AfRex &1 Relrg gl 59 989 &6 fo ool 999 Uo gt HgiRa 8l

Now, Dr. Fauzia Khan to call the attention of the Minister of Health and Family Welfare

to the situation arising out of rising cases of post-COVID complications.

S1. BT EF (FRTE): R, g=ydTe {5 DI I DI AU WIbR fhaT

g, SIfhT ST Sl AR I &I HIGT 2, ST T 311 &, D! 378 &, STd! 981 2,

SAD! 3 TS H oM SART RTRIERT 21 Ao Al §5 Ha TS 3MR Sl Y]

...(TIH)...

S U 2 e s gl oS o LS shaie gl S i) KOS Gl AS 3ssan <t A madsh a iaa

- 1 e (5l WY (e 3l o) 58 0l (o By (S 0 e ol S O o sl S s 2 Ul
=i S ol o s ) e S S5 )

SNt SUUTYT : AT HSH, JMUBT BTl SIH o7 fIvg U =, 319 399 faug )
2 Il Fhell B ...(FALTH)... DIl IS BT S fA9T B, 3T ST W &l 9eT bl
2l ...(&aY™)... No; no ... (Interruptions)..

S1. BT @M : W, # O e =edt § 6 Qw6 99w srer dgayf
...(F)...
TR ) 03l ) s e e B3 AS s (Sl BS (i (e e T A a8 e iat

SNt STUTARY : AT ASH, BifolT CIE BT Sl TRT B, I8! 7MY Ue Thd! ol
...(TILT)... ST P JATT 3R Bls Aol Rbls TR Aol S| ..(FILIH)... 1

1. BT

it ST : IS, wilel, 3SH, BifeliT TS IE BT Sl fAvT T ...(FAL)... 31T 9
PHIfelT IS a8 o, IMYBI BifelT 3CIF W i & fow #dr e Bl
..(TAUT)... IS, AR GERAT, et 110 & AR 39! 5799 fqvg R qief1 g,
3T 34! I U= 9t Aol 21 ...(LH)...

el 240 & TEd Ol W gRelde B, ...(FGH)... 98 RPbTs W= T8l Srgi
(FFIF)... § 3T BRI § ...(&AYH)... | request, please, AT S ISl TR 989
GTE< I8 &, T BI el TSI BI T BR X8 Bl ... ).... -1 IR o Bl

T Transliteration in Urdu Script
" Not recorded.
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2 fp 98s W 9t 919 RN .(FEHT)... T SRR 7 SifeNs! hE 3@ Bl
(FFI)... IS, @IS, § 30 3TU8 HRAT g ..(FaALH)... AT YA
HEl AI_d &, T ART AT HITH TR S| ...(TALT).... Tilsl T ART Y=1-39={1
e WR MG, A TASIdl & Hel dled o, [ A1 ellex 3115 S 8189 B
FHET AR B ...(AET).... TileT YT AT TR SATQ ....(GEH).... WilsT 319+ e
TR AT ...(FLT).... TS, WiloT, ST ....(SaaeT). .

fuer & w1 st AfEd™f @A) W, I woT T 7, & IR-9R 39 9ed A
S & IR H, YIS VISSl & IR |, HE9Ts & IR | a1 BT I18d ©, S oIy
T ol 267 & d8d Alfesd AT 81319 a1 ST © b dt 267 # 31X I S et 176 H
1 ATed 8, S99 B 2l ...(TdLI™)...

o STFUTIF : 3} I ™ dTed B ....(HEHTH).... I TotUY, 39 S & b el
267 1 JAFANI T8 Bl ...(TILTH)...

it aferehTo @A L (agT). .

2 ITFURT : &1, AU IE W B &l ..(FIYF)... I Dl 267 BT fq9
I 2, ol A TIRHT H18d - 3HD! WP T8l &1 &l ...(FqE)... A
TIHA ATEd o gHD! WP T8 &1 5§l ...(TILH)...

2} AfereIol @R - fEw] TIRA T8, 319 &9 04l &b TIRA Bl ..(FaLT)...

S STFHTIRT : H 3MTIY JET YT HR V8T § b A1 TIRA 189 1 39 99 W
I8 I IAFANI T8 &1 &, [ | 37U I8 @Ise 3T [T ...(Tqagm)...

37t AferepTol @A : .. (agm)...

2l STHRT : H Al I8 BR 8T § ...(FAUM)... $UIT AT YIR UR JAT&T T DN
..(GLT)... A TIRAT A1 7 Sl fedioT foran 2, # S a8t &wd &R 8T g
.(TFIH)...

il AP @ : Ry, I8 BAR Q91 & 7Y 3R ART STd1 & oy 984 a1 JeT
2l ...(GUM)... RBR 9 8 TR Id1 A 91T [ 81 27 ...(FGeH)... RBR g9 IR
II1 AT TE] DHRAT ATBA 572 ...(TALT)...

: Expunged as ordered by the Chair.
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st SUUNF : AT oire} 3% S 8Tkl ...(FAL).... 319 JTH1YT ofte} 31k fg
B9 &I 919 81 Rbls IR ST ... ). .

[H1 & a1 (it Ty M) : I8 954 gl (R Bl ..(REEM)... TRER 7 W<
foa 2 f &9 v arefs 9=t ared 21 ...(@au™)... 89 918d € & 39 98T & 3R
S BT S AN &, 99 R R RAR & =i 81 ...(FELT).... AT T 4307 S
DI BIfTS B ITAT & 3R d 3141 TR 2| ..(agm)...

1 SUFHTTRT : ST, 31T A1 Sl1eR 3T & 813 B a1d gl ...(aem™)...

St IR e - S & AT O H#E Sf et 8, I ff 59 ==l | Wi o
(FAIF)... I 9 GG DI A3 DI GAT @8N &, Alich GRI THIRAT H ITehT STa1g
S bl ...(FAUF)... I8 IgIE ARIY § 6 WReR F@i 4 WA Grsdl 2
..(TAYM)... WRHR A1 W =1e<d! & 16 ==l 8l ...(FaE)... SRGR F 9gd 37eH
$HSH IOIY &, Sh HRU [4%d & 37 Q9 & Do IR H FS5 BH Bl
.(FET)... § Faerc g fob fauer == 3 91T &1 21 ....(hae)... fduer & g1 2
RTSAT 1 3151 I USTel IR SIvfdl IR ¢ HH Tl fhU Bl ...(Fae=)... IaT I I AT
9T 32 &, TRGR A1 Idi A1ed 2 ...(aer)... 7 fauer i 98 31RIY o § o =i
< fuer 9HTRET 81 ...(FaLTH)...

$ft STQUTART : A6 ) ...(FELH)... AT g ART 1-3Y1 e TR Y, @il
..(FAYT)... 3T 3T Hed W Y| ...(EYM)... AT P 3NFTsH il
..(TAT)... 59 D AT qd AN Y1 HICH UR 8] S, T9 T H bl B qrd
TE G ...(TILTH)...

1l AN AT (TTFH ) : AR, TS, 2017 ...(HIETH)...

ft STFUTTFY : 3T A AT AT Aed W A8, aHl 396! 91 Rbls R S|
...(TALT)... ISl ...(FGE ).

SHRI DEREK O’ BRIEN: Sir, give me just 30 seconds. S[elTs, 2017 & 918 314 TS,
2022 81 AT &, oifehT fUsol Ui ATell # T IR Wt 3 ] 267 TR 4T el Bl Bl
...(TILT)...

it STUTRY : §9 I8 919 U B Rk B < Bl ...(FauH)... 39wl greie=
Tgol 8l fFeTaR oY <) Bl ...(FaUM)... 319 TP BIs 97d Rebrs IR 21 off B! 2
..(FIHM).... A1 IR o AT e &) <) 21 ...(ae™).... 9910 9%, 319
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AN BT I HI B Bl ...(FGE).... T TIRET A8 - Hel & & 98718
R A1 G BN ...(FFETH).... T8 DIl A A HEYU! [I9T TR 8, 3741 39 TR
Al B ST ...(FAHTH).... ST, BT W S $1 39 {9 1R 79+ 919 399
SIRTTI ...(GIH).... ST, BT G ST T 91 b ATl Dis IR 91d Rbls IR 81
ST @ Bl ..(TAYF)... ©iiSl, 39 N SOl ied WX g 3R @@l 8 <
(FFIF)... 3T I FEaqVl fI9g W Bife Ice 331 gonm gl ...(aum ). .
IR -DITS H TG0 §8 PIMADIT BT FATS IR T YHTE &, 39 [ATT IR BifelT
I B ..(FAUM)... TR-TR AT BIfolT TSI Bl T B X8 & BIfeTT TSI
THRITS B, ST. BINTIT W il 3T fIvy TRes 7, 319 S99 WX Idi Tl ared 8!
...(—™4HYT).. The House stands adjourned till 3.00 p.m.

The House then adjourned at fifteen minutes past two of the clock.

The House reassembled at three of the clock,
[THE VICE-CHAIRMAN (DR. SASMIT PATRA) in the Cha/'r]

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Dr. Fauzia Khan to call the attention
of the Minister of Health and Family Welfare to the situation arising out of the rising
cases of post-Covid complications. ... (Interruptions)... You are supposed to speak
on the topic. ...(Interruptions)... Hon. Member, you are supposed to speak on the
topic. ...(Interruptions)... Dr. Fauzia Khan, you had requested for it. The
Opposition had requested for it. So, accordingly, we are here. ... (Interruptions)... |
think it was supposed to be ending at 3 o'clock. Hon. Chairman, looking at the
sensitivity of the matter, has extended it again from 3 o'clock to 4 o'clock.
...(Interruptions)... | am again requesting you. It is a matter of national importance.
Please start speaking on the Calling Attention motion. ... (/m‘errupz‘/ons)...

DR. FAUZIA KHAN: Sir, | am very much obliged to the Chairman that he has
accepted my topic for discussion on Covid-related complications.
...(/nterrupt/ons)... Although this is a very, very important subject and | would have
liked to speak on it, Sir... ... (Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Just a moment. Hon. Leader of the
House.

7t AR T : 3FRAS aTe¥ 9IRA, I8 991 GHIIYYl B ...(aE™). .

11
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SUFUTEAE (ST. AR YA : HUAT (U W W 999 Y| ..(FFEH).... Hon.
Leader of the House wants to speak. ...(Interruptions)... Please go back to your
seats. Hon. Leader of the House is speaking. ... (Interruptions)...

1t Ty e : W), I8 99! guigqul (IR 21 ...(ag)... IX fauer & urf dls qe1
T2 B & BRI Y IS B8 Bl AT I I8 &, TS Bl Ioi 8] & 72 &l
..(FET).... 3757 HT-3rft BT & U =1aT 9, SN 39 Fed & A1 95 &8,
SR U JgFITE TAIC SRS STl B TARTE A DI IR B 2 ...(TILTH)...
SRIM U RIY ST B {3 3711 ag & Hriehd H A offe] 3ifh & sraifsrer
DI FE! W a1 (ST 1 ...(FagrH)... § Q¥ TG DI I A b 377t | &1 fad
qgel, Hexs ®l 8189 BT Udh U AT, UTflITHe BT U WU 1| ...(FIETH)... S99
AT it} 3 S mIfSTed &1 9am= |30 Sft & A1 Aed 8l § S99 99 WX
.(TAYM)... IAT AT R IGT AT AT ...(FELH)... TG HAT SHl, e 31 1§
BT 3R offex 3w fa maifore™, 9l &1 U 1oy &1 37 1| ....(q9eE).... I8
g9 BT B ATl ...(FAYH)... STH dl oflex 3% T ifse i & A8l
(FFIF)... | G § [P 98 RIS JATRST BT HIRIS AT, TIRHAT
AT AT, WD - AT AT, IHH Al oliex AT & ST AR & 81 3R S9!
S Grefl TSI B ..(FHM)... 37T Sl BRIhH AT, 394 &M MR & dgd <t
3ITER 3T URFSH, S aRe AT Welhld &, SHD dad Al gg Al ...(ae™)...
Y Tile} 3% f§ maIfSTeM 741 B! # 3 Bl ...(ae™)... 94 didde fif ey
e offts f§ T 8, To QX1 RIReH & 31k 99d 918 oils¥ A1t & qIfsTer 3
21 ...(FGHM)... TR ST B! P A9 I It &, T offex 3% f Sraifsrer st )
H, o A H B Bl ...(AYM)... 897 919 g b oflex 3% & aifSTer &1 ugell
# g, 79 g4 931 Rt g3 & SR it RS # (Rl 1 & 95l S9! ugell I #
T I ..(FaEH)... fhR i I+ 19 sifeoiae {61 {6 #§ U o 4 ¢, 79 Sl T Th
T, I 3MTHR BT SIIe B oilex 3 & ST &l BaT fob o1 IR g 7 3
SR ...(FELT)... A3 3Gl & G Sh) Radve o Y {5 7 3R 19 7 81 9|
..(TAYM)... T IBI IY BT T, A1 B (ST ...(Faem)... A1 I8 fquer o
HAFARISHAT gar 8 {6 @997 DI qe & ...(@aEM)... Ig Gee A [quel 899 Bl gol]
TET o1 T8 © 3R YR T ART SAIA B ..(GEH)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Okay. | am requesting Dr. Fauzia
Khan again to speak on the Calling Attention motion. We have the Calling Attention
motion on a very important topic, which is 'the situation arising out of the rising cases
of post Covid complications. ...(/m‘errupz‘/ons)... The Opposition has asked for it
and the hon. Chairman has allowed it and, therefore, | would request all of you to go
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back to your seats. ...(Interruptions)... Let us have the discussion. It is a Calling
Attention. It is a very important matter concerning the country. The Opposition had
demanded it. Dr. Khan, you have demanded it. ... (Interruptions)...It was supposed
to start at 2 o'clock. ...(Interruptions)... It is already delayed by an hour.
...(Interruptions )... Hon. Chairman has allowed it to start at 3 o'clock.
...(/nterrupt/ons)... Dr. Fauzia Khan, | request you to start the Calling Attention
motion to the matter of urgent public importance. ... (Interruptions)... | request all of
you to go back to your seats. ...(Interruptions)... We can have the discussion.
...(Interruptions )... | request all of you to go back to your seats. ...(Interruptions)...
This is not the way. ...(Interruptions)... This is not the way. ...(Interruptions ... Dr.
Khan wants to start. ...(Interruptions)... Please go back to your seats.
...(/nterrupt/ons).. The Calling Attention motion is a very important matter.
...(Interruptions )... Please go back to your seats. ...(Interruptions)...

DR. FAUZIA KHAN: The Opposition has given notices under Rule 267 on price rise.
...(Interruptions )... Please allow discussion on it. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | again request you to commence the
Calling Attention to the matter of urgent public importance. ...(Interruptions)... Itis a
matter relating to the situation arising out of rising cases of post-COVID
complications. ...(Interruptions)... | request all the hon. Members to go back to their
seats and let us have a discussion on the Calling Attention. ...(Interruptions)... |
request all of you again to go back to your seats. ...(Interruptions)... It is a very
important thing; the Opposition has demanded it; hon. Chairman has allowed it.
...(Interruptions )... It came from the Opposition. ...(Interruptions).. May | request
all of you to kindly go back to your seats so that we can start the Calling Attention?
...(/nterrupt/ons)... Dr. Fauzia Khan, | again request you to commence the Calling
Attention motion. ...(Interruptions)... Dr. Fauzia Khan, would you like to commence
the discussion? ...(Interruptions)... | request all of you to go back.
...(Interruptions )... Dr. Fauzia Khan wants to start. ...(Interruptions)... She wants
the House in order. ...(Interruptions)... Let us have the House in order.
...(Interruptions )... | request all the hon. Members to please go back to your seats.
...(Interruptions)... We can have the House in order so that Dr. Fauzia Khan can
start the Calling Attention motion. ... (Interruptions )... | request everyone to go back
to your seats. ... (Interruptions)... Dr. Fauzia Khan, please start. ... (Interruptions)...

DR. FAUZIA KHAN: Sir, put the House in order. ... (Interruptions)...
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, you have the mover
of the Calling Attention wanting to speak. ...(Interruptions)... | request all of you to
go back to vyour seats. ...(Interruptions)... We can have a discussion.
...(Interruptions )...

SHRI RAGHAV CHADHA (Punjab): Sir, | have a point of order. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): We cannot have a point of order when
the House is not in order. ...(Interruptions)... This is the ruling given by the hon.
Chairman. ...(Interruptions)... If the House is in order, we can have a point of order.
...(Interruptions ).. Please go back to your seats so that Dr. Fauzia Khan can start
the Calling Attention motion. ...(Interruptions)... The House stands adjourned till
4.00 p.m.

The House then adjourned at eight minutes past three of the clock.

The House reassembled at four of the clock,
[ THE VICE-CHAIRMAN (DR. SASMIT PATRA) in the Chair]

GOVERNMENT BILL

*The Weapons of Mass Destruction and their Delivery Systems (Prohibition of
Unlawful Activities) Amendment Bill, 2022

THE VICE-CHAIRMAN (DR. SASMIT PATRA): We will start the discussion on the
Weapons of Mass Destruction and their Delivery Systems (Prohibition of Unlawful
Activities) Amendment Bill, 2022. ...(Interruptions)... The first speaker is Shri
Shaktisinh Gohil. ...(Interruptions)...  Shaktisinh Gohilji...(Interruptions)... Shri
Bikash Ranjan Bhattacharyya...(/m‘errupz‘/ons)... Shri Bikash Ranjan Bhattacharyya
- absent. ...(Interruptions)... Shri Vaiko...(Interruptions)... Vaikoji - absent.
...(Interruptions )... Dr. Fauzia Khan...(Interruptions)... Dr. Fauzia Khan; does not
want to speak. ...(Interruptions)... Shri Ramiji - not present... (Interruptions)... Shri
G.V.L. Narasimha Rao, please start. ...(Interruptions)...

* Further consideration continued on a motion moved on the 19" of July, 2022.
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SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh):  Sir, thank you for the opportunity
to speak on this important Bill. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA):  G.V.L. Narasimha Raoji, please
commence. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAQO: Thank you, Sir, for the opportunity to speak on this
important Bill relating to the weapons of mass destruction. ...(Interruptions)... The
weapons of mass destruction include anything that is capable of inflicting mass
casualties and destroying and rendering...(Interruptions)...high-value assets as
useless. ...(Interruptions)... In the hands of State actors as well as non-State
actors, weapons of mass destruction can cause a much greater scale of damage than
any conventional weapon can cause. ...(Interruptions)...

As per international obligations... (Interruptions)... This is an Amendment Bill to the
Act of Parliament that was passed in 2005, that is, the Weapons of Mass Destruction
and their Delivery Systems (Prohibition of Unlawful Activities) Act, 2005.
...(Interruptions )... We are seeking to amend this Act through this Bill. What is this
Amendment all about? ...(Interruptions)... | would like to broadly mention why this
Amendment is necessary. ...(Interruptions)... The 2005 Act did not have any
provisions criminalising financing of activities related to weapons of mass destruction.
Therefore, in this particular Act of 2005, we are seeking to insert a new provision as
12A, which will appear after Section 12 in the Act. ...(Interruptions)... Section 12 in
the original Act related to prohibition on brokering. Section 8 of the previous Act
related to prohibition on weapons of mass destruction. Section 10 related to
prohibition as regards intimidating acts. ...(Interruptions)... Section 11 related to
prohibition of export. And, Section 12 referred to prohibition on brokering. But,
prohibition on financing activities relating to financing of weapons of mass destruction
was not there. That provision did not exist. ...(Interruptions)... But, in the light of
U.N. Security Council Resolutions,...(/nterrupz‘/ons)...There was a UN Security
Council Resolution 1540. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | request hon. Members to please go
back to their seats. ...(Interruptions)... | request hon. Members to please go back
to their seats. ... (Interruptions)...

SHRI G.V.L. NARASIMHA RAO: The 2005 Act, as | mentioned, did not have
provision for dealing with financing of terror activities. | would like to read the text of
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new Clause 12A, which is proposed to be inserted in the Act. It reads, 'No person
shall finance any activity which is prohibited under this Act, or under the United
Nations Security Council Act, 1947 or any other relevant Act for the time being in
force, or by an order issued under any such Act, in relation to weapons of mass
destruction and their delivery systems."  Sir, it has become necessary because the
Financial Action Task Force requires new safeguards to be introduced in the Acts for
being able to control financing of mass destruction activities in our territory.

Further, Sir, the insertion of new Clause 12A (2) gives the Government the
power to freeze, seize or attach funds or other financial assets or economic
resources. ...(Interruptions)... Sir, | think, the Members of the Opposition must
understand the significance of this legislation. ...(/m‘errupt/ons)... This is a very
important legislation to control financing to weapons of mass destruction and terror
activities. ...(/nterrupt/ons)... It is highly unbecoming of some Members to disturb
such an important discussion in this House. This discussion was supposed to have
happened last Thursday. ...(Interruptions)...

SHRI RAGHAV CHADHA(Punjab): Sir, | have a point of order. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): When the House is not in order, point
of order cannot be taken up. ...(Interruptions)... This is the ruling of the Chair
when the House is not in order, point of order cannot be taken up.
...(Interruptions )...

SHRI G.V.L. NARASIMHA RAO: This was only delayed to allow the Members of the
Opposition to participate in this debate. ...(Interruptions)... But the manner in which
the Opposition is disturbing the discussion is extremely disturbing.
...(Interruptions )...

Sir, this amendment also allows the Government to freeze, seize or attach funds,
owned or controlled, wholly or jointly, directly or indirectly, by persons who are
accused of funding or financing activities relating to weapons of mass destruction.
...(Interruptions)... It also allows the Government to freeze the assets held by them
or on behalf of them, or at their direction. ... (Interruptions )...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, you have another two-
three minutes to conclude. ...(Interruptions)... You have another two-three minutes
to conclude. ...(Interruptions)...
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SHRI G.V.L. NARASIMHA RAO: So, it is all encompassing. ...(Interruptions)... It
has very stringent provisions for confiscating and freezing assets of such persons.
The original Act also allows such persons to be convicted for a period up to five years.
...(/nterrupt/ons)... Sir, this is a very important legislation. This legislation will
enable our agencies to control terror operations in our country. It will allow us to fight
the enemies of our country. Sir, let us take a look at the record.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude. ...(Interruptions)...

Your time is running out. Please conclude.

SHRI G.V.L. NARASIMHA RAO: Sir, because | have been disturbed, | have not been
able to make my points. ...(Interruptions)... Please allow me to speak for a few
more minutes. ...(Interruptions)... Sir, in this country, we have seen how terror has
been politicized by Governments. We have seen the previous UPA Government
coining terms such as ) only to mislead investigations into acts of terror and to give a
safe passage to a number of terror organizations who have actually caused huge
havoc in this country. ...(/m‘errupt/ons)... Sir, the Samjhauta blast, which

happened in 2007,...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): You will have to conclude.

...(Interruptions )... Your time is over. ...(Interruptions)..

SHRI G.V.L. NARASIMHA RAO: The investigation was completely politicized.

...(Interruptions )...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): There are five more speakers.

...(Interruptions )...

SHRI G.V.L. NARASIMHA RAO: Sir, please allow me a minute or two.

...(Interruptions )...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): One minute. ...(Interruptions)...

Please conclude. ...(Interruptions)...

: Expunged as ordered by the Chair.
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SHRI G.V.L. NARASIMHA RAO: Sir, the UPA Government politicized terror. It has
also done appeasement of vote banks only to blame * who are not responsible for any
act of terror. By blaming it on"Government tried to indulge in appeasement of
terrorism. ... (Interruptions )... The NIA court verdict in the Samjhauta blast clearly
made this out that the investigations were not conducted properly and the whole
focus was on politics. Sir, the hon. Prime Minister has put terrorism on the global
agenda.

THE  VICE-CHAIRMAN (DR. SASMIT  PATRA): Please  conclude.
...(Interruptions )...

SHRI G.V.L. NARASIMHA RAO: At every meet, G-20, BRICS, at every platform,
hon. Prime Minister highlighted the issue of terror. ...(/nterrupt/ons)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you. We will have to go to Shri
Mahesh Jethmalani. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: The whole world understands ... (Interruptions)...
terrorism receives maximum attention only because of hon. Prime Minister's
initiatives. ... (Interruptions)...

SHRI DEREK O'BRIEN(West Bengal): Sir, | have a point of order.
...(Interruptions )...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The House is not in order. When the
House is in order, | will allow the point of order. ...(Interruptions)... The House is not
in order. That is the Chairman's ruling. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: The Opposition is not allowing discussion on such
an important matter. ...(Interruptions)...

THE  VICE-CHAIRMAN (DR. SASMIT  PATRA): Please  conclude.
...(Interruptions )...

" Expunged as ordered by the Chair.
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SHRI G.V.L. NARASIMHA RAO: This is the travesty of our security.
...(Interruptions )...  This is highly unbecoming of the Opposition to disturb this
Parliament, to disturb this House, on the issue of national security, on the issue of
fight against global terror. Thank you, Sir.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you. Now, Shri Mahesh
Jethmalani. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, | have a point of order. ...(Interruptions )... Sir, there is
a silence in the House. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please go back to your respective
places. ...(Interruptions)... | am requesting you. ...(Interruptions)... That is the
ruling of the Chair. ...(Interruptions)... Please go back to your seats.
...(Interruptions )... | am requesting you; | am requesting all the Members to please
go back to their seats. ...(Interruptions)... You go back to your seats; | will allow
the point or order. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, everybody is quiet. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please go back to your seats. | am
allowing your point of order. ...(Interruptions)...

SHRI DEREK O'BRIEN: How did you allow the Leader of the House to speak?
...(Interruptions )...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | am requesting all the hon. Members
to go back to your seats. | will allow the point of order. Will you go back to your
seats?

SHRI DEREK O'BRIEN: Sir, how did you allow the Leader of the House to speak?
...(Interruptions )...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please go back to your seats. | am
allowing your point or order. ...(Interruptions)... Please go back.
...(/nterrupt/ons)... Please go back to your seats. | am allowing your point of order.
...(Interruptions )... | am only requesting you, hon. Members. ...(Interruptions)...
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You see, | have placards on me. Thereafter you ask me for a point or order!
...(Interruptions )... How is this... ... (Interruptions)...

SHRI DEREK O'BRIEN: Sir, you allowed the Leader of the House to speak.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): You go back to your seats. | will

allow the point or order. ...(Interruptions)... If you don’t go back to your seats, |
can't allow the point or order. | am sorry. ...(Interruptions)... Shri Mahesh
Jethmalani. ...(Interruptions)...

SHRI MAHESH JETHMALANI (Nominated): Hon. Vice-Chairman, Sir, with your kind
permission, | rise above this unseemly din to support the Weapons of Mass
Destruction and Delivery of Systems Prohibition of Unlawful Activities Amendment Bill,
2022. ...(Interruptions)... Sir, the genesis of this Bill lies in the widespread global
apprehensions after 9/11 that weapons of mass destruction could fall in the hands of
terrorists and other non-state actors. This has come about in response to the
Resolution by the U.N., which | hope these gentlemen honour. As this Amendment
Bill is pursuant to our international obligations as laid down, they should, at least,
respect the U.N. Sir, in response to these apprehensions, the UN Security Council in
2004 passed Resolution 1540 when it called upon all Member States to enact laws for
the purpose of prohibiting activity pertaining to weapons of mass destruction.
...(Interruptions)... Weapons of mass destruction mean nuclear weapons, other
nuclear devices, biological weapons and chemical weapons. ...(Interruptions)... Sir,
significantly, the U.N. Security Council also mandated that Member States should
take steps towards prohibiting financial activity concerning weapons of mass
destruction. ...(Interruptions)... Now, Sir, pursuant to these obligations, the
Government of India in 2005, then headed by the UPA, took steps to enact a Bill
against weapons of mass destruction. ...(Interruptions)... | will read Section 8.
...(/nterrupt/ons)... This is an extremely important Bill. ...(/nz‘errupz‘/ons)... And
this din is so unnecessary. ...(Interruptions)... Sir, they forget...(Interruptions)...
International obligations are ignored only for disruption. That is the nature of this
opposition. ...(/m‘errupz‘/ons)... Now, Sir, | want to point out a few mistakes and
perhaps that is why they want to shout and disrupt. ...(/m‘errupz‘/ons)... | want to
point out the failings of 2005 legislation which their Government...(/nterrupt/ons)...
Some of them or most of them were members of the UPA Government.
...(Interruptions)...
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SHRI PRAMOD TIWARI (Rajasthan): Sir, | have a point of order.

SHRI DEREK O' BRIEN: Sir, point of order. ...(Interruptions)... Sir, there is nobody
in the Well. ..(Interruptions)... Sir, point of order. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please take your seats.
...(Interruptions)... Please take your seats. ...(Interruptions)... Please take your

seats. ...(Interruptions)... Everybody is standing. ...(Interruptions)... Please sit
down. ...(Interruptions)... Please sit down. ...(Interruptions)... Please sit down.
...(Interruptions)... Please sit down. ...(Interruptions)... Please take your seats.
...(Interruptions)... Please take your seats. ...(Interruptions)... He has raised a
point of order. ...(/m‘errupz‘/ons)... He has raised a point of order.
...(Interruptions)... Just one second. ...(Interruptions)... Hon. Members, please
take your seats. ...(Interruptions)... Please take your seats. ...(Interruptions)...
Please take your seats. ...(/m‘errupz‘/ons)... Shri Pramod Tiwari ji, you have a point
of order.

it giE faRt : 9%, 9l 250 IRIYL..(Fag™)...
SHRI RAGHAV CHADHA: Sir, | have been asking for a very long time.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): He is a senior Member.

ot yHe foamt - guTafer g 91 I AR 39+ Y & wadT & wao &
fore S 99 gz wRkpAT U BITL...(FAY)... Uh dRW 8189 s} § a1 o,
SURT WISC 3T TSR T8I ST < Ve & 3R TIRIRT WIYU] BT B &1 Y A Aol Uep-
AT B B D! B2...(IHT).... ST BTSY 3o H 781 B...(FAL)... 3R 8H el
IST IHL...(FLT)... Al T B SST Th & 2...(FILT)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): You have made your point.

Y TEG T : IR, Bl 6N 259, WX, S H IR Bl S & IHH G I H B 3R
3T I8 BT IR Bl Tl AR 259...(FAYM)... I8 fFeR FadT g & st a8
SR 8 {5 oM ugel dea &l 3ffex § AU, ...(STaY™)... S 915 989 1|
...(TFLT)... B9 MY € 3 fereett 32 2 5 39 918 a1at g, fs=T 31mg g are ot
TEl T B Bl ..(FAUF)... W, Bl 259 BT Yl Hy...(FFEM)... 3R HfewT
S1...(GH)... 39 & A & TR &, hddl ol SeR 96 8 &, 9P AIVIRE
TS E,...(aYM)... BAR Yl TR B 1...(FaeT). .
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SUHTERE (ST1. AR =) « 57 (HT Wige G fora B...(aem)... 3719 319 317
Wrge Yl ...(GE)... 3T dfSYL...(@EE)... You have made your point. It is my
responsibility as the Chair to ensure that the House is in order. It is the responsibility
of every Member also to ensure that the House runs in decorum. So it is the mutual
thing that we have to do together. Thank you. Hon. Shri Mahesh Jethmalani ji, one
second.

TR, 99 3R FoEry uRaedH @A d1 39 iR ISR WA o s
qIEd) : TR, TG H Bl R 267 B (YT I3T @I 21...(G).... SHD ISTHR T
J IR F9 BT BL...(FIH™)..31 &l 259 & A Wise {H 3ffex el B
2...(GT)... HH-T-BH 3MTB] ST al BT ANV foh 258 BT SThx TIRAT Bl I
BT Bl ©, I8 BIS-d 1<l 2l...(SaE)... 3FR Bl do & 3iex AT &, IR FATd
&, ...(IU)... 1S9 ¥ SHITER I T, ...(FILH)... ST TS 31T B...(FFEH)...
IAH T8 YBTRT BT ARV b §781 BfelT BT &l JFIL...(L)... U8l Sl 89N
IR ATEd AIg e BT SR Sft 9...(STaU ). Ugdl 99 81fie 3R] dred gaR
UIRH 2, T IIBRIGT eIl § IS AT AT, Ilfcs S0 DI W1 I U1 o b S AN
WIEC 3T 3T AN L T, I8! ITD! 8] A1 I8 &l ...(FIH)... o oI & & I8
TS Bl Th INURT §, NTRIBT YT UTers BT AT

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Shri Mahesh Jethmalani.
...(Interruptions)...

SHRI MAHESH JETHMALANI: Sir, | was talking about what the UPA Government did
in 2005 pursuant to the UN Resolution. ...(/nterrupt/ons)... The UPA Government in
2005 introduced the Weapons of Mass Destruction and their Delivery Systems
(Prohibition of Unlawful Activities) Act. ...(Interruptions)... By this Act, particularly
Section 8, a number of activities concerned with weapons of mass destruction were
prohibited and made punishable. ...(/nterruptions)... These acts included acquiring,
manufacturing, transporting, transferring and otherwise dealing with weapons of
mass destruction. ...(Interruptions)... * Sir, very pertinently, while the UN had
expressly said that Member-States should also take care to prevent financing of
weapons of mass destruction, the 2005 Act which they enacted contained no
provision. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, he has...(Interruptions)...

: Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): We will examine. ...(Interruptions)...
| have ruled. ...(Interruptions)... We will examine that. ...(Interruptions)... | said that
we will examine. ...(Interruptions)...

SHRI MAHESH JETHMALANI: Sir, the 2005 Act did not deal with financing of WMD
although the UN Resolution said that it must do so. ...(Interruptions)... Sir,
fortunately, from 2005 to the present day, we have had no cases under the Weapons
of Mass Destruction Act. ...(Interruptions)... There were no cases.
...(/nterrupt/ons)... So, the question of financing did not arise at all because there
were no such cases in India. ...(/nterruptions)... Now, Sir, the present amendment
Bill, as Mr. Rao has already pointed out, contains three provisions.

...(Interruptions)...Please understand. ...(Interruptions)... It contains three
provisions which you must hear. ...(/m‘errupz‘/ons)... This is important for our
international obligations. ...(Interruptions)... Please. ...(Interruptions)... Sir, these

three provisions basically are incorporated by a new Section 12A under the
Amendment Act. ...(Interruptions)... The first relates to any financial activity
pertaining to weapons of mass destruction by any person in this country.
...(Interruptions)... That is the first clause of the new Bill. Second clause of the new
Bill is the provision which provides for preventive action. ...(Interruptions)... That
preventive action enables the Central Government, through a designated authority, to
prevent funds from being used by any person for weapons of mass destruction.
...(Interruptions)... It prohibits persons. ...(Interruptions)... And, Sir, there is
another clause. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please.
...(/nterrupt/ons)... | will just hear the point of order. ...(/m‘errupz‘/ons)... Prof.
Manoj Jha. ...(Interruptions)...

PROF. MANOJ KUMAR JHA (Bihar): Sir, my point of order is under Rule 238 sub-
rule (i) and (ii). My learned colleague, Mr. Mahesh Jethmalani, made a reference
that ~ Sir, this is too far. ...(Interruptions)... We love this country no less than you.
...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): We will examine it.
...(Interruptions)...

: Expunged as ordered by the Chair.
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PROF. MANOJ KUMAR JHA: We love this country and.. ... (Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): We will examine it.
...(Interruptions)...

PROF. MANOJ KUMAR JHA: Sir, this should be expunged. ...(Interruptions)...
THE VICE-CHAIRMAN (DR. SASMIT PATRA): We would examine.
...(/nterrupt/ons)...Anything that is not supposed to be there, will not be there.

...(Interruptions)...

PROF. MANOJ KUMAR JHA: Sir, it should be expunged. ..(Interruptions)..

..(Interruptions )... We are the.. ... (Interruptions)...
THE VICE-CHAIRMAN (DR. SASMIT PATRA): | have taken vyour point.
...(Interruptions)...

PROF. MANOJ KUMAR JHA: Please do not say that ~ ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please. ...(Interruptions)...
Prof. Jha, | have taken vyour point. ...(Interruptions)... No, no.
...(Interruptions)... Dr. Sivadasan, please. ...(Interruptions)... Please, one

second. ...(Interruptions)...
PROF. MANOJ KUMAR JHA: Sir, this should be expunged. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shri Sukhendu Sekhar Ray.
..(Interruptions )... John Brittasji, please sit down. ...(Interruptions)...

SHRI JOHN BRITTAS (Kerala): Sir, he has to sit down. ...(/nterruptions)...
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shri Jethmalani, please take your

seat. ...(Interruptions)... Please. ...(Interruptions)... Shri Sukhendu Sekhar Ray,
your point of order. ...(/m‘errupz‘/ons)... Shri  Jethmalani, please.

: Expunged as ordered by the Chair.
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...(Interruptions)... ST forer Y, )19 96 SISV ... (F4YT)... Dr. Sivadasan, no.
...(Interruptions)... Please sit down. ...(Interruptions)... Shri Sukhendu Sekhar
Ray. ...(Interruptions)...

SHRI SUKHENDU SEKHAR RAY(West Bengal): Sir, | respectfully submit that
Rule 238 (2) says that a Member while speaking shall not make a personal
charge against a Member. Here, while speaking, the Hon. Member has not only
made a personal charge against a particular Member but against all the Members,
who are here, by saying and | quote, * And not once, twice he repeated.
...(Interruptions)... | heard. ...(Interruptions)...  That  must be
expunged. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | am giving the ruling.
...(Interruptions)... We would examine. ...(Interruptions)... What is not supposed
to be there, will not be there.  ...(Interruptions)... We will examine.
...(Interruptions)...

SHRI SUKHENDU SEKHAR RAY: Expunge it. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | have given my ruling.
...(Interruptions)... | am giving my ruling. ...(Interruptions)... Whatever should not
be there will not be there. ...(Interruptions)... Yes, Shri Mahesh Jethmalani, please
conclude. ...(Interruptions)...

SHRI MAHESH JETHMALANI: May | continue, Sir? ...(Interruptions)...
THE  VICE-CHAIRMAN  (DR. SASMIT  PATRA):  Please  conclude.
...(Interruptions)... He will have to conclude. ...(Interruptions)... No, no.
...(Interruptions)... | have to allow him to conclude. ...(Interruptions)...
SHRI MAHESH JETHMALANI: Sir, | was coming to the present.. ... (/nterrupt/ons)...

fraer & =yan (=it wiggamTol @R < U9 ST, ... (FEYH). ..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): After him. ...(Interruptions)... After
him, not now. ...(Interruptions)... Noj; please. ...(Interruptions)...

" Expunged as ordered by the Chair.
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SHRI MAHESH JETHMALANI: The present Amendment Bill has three provisions
essentially. ...(Interruptions)...There is only one Section 12A, a new Section.
...(Interruptions)... It is a short Amendment Bill. ...(Interruptions)... It contains
three provisions. ...(/nterrupt/ons)... The first provision is the prohibition by any
person of any financial activity pertaining to Weapons of Mass Destruction.
...(Interruptions)... The second is a preventive measure so that the Central
Government, who are designated authority, can take steps to prohibit any person
from financing ...(Interruptions)... and they can attach funds or any economic
assets which are likely to be wused for Weapons of Mass Destruction.
...(Interruptions)... The third sub-Section of 12A is a wider net. ...(Interruptions)...
It enables the Central Government to prevent any banks or financial institutions or any
third party from funding activity concerned with Weapons of Mass Destruction.
...(Interruptions)... These are the broad three provisions which under 12A, the new
Bill seeks to enact and implement. ...(/m‘errupz‘/ons)... Now, Sir, the Amendment
seems to be a response by our Government to two international institutions.
...(Interruptions)... The first international institution is the U.N. Security Council.
...(Interruptions)... When the U.N Security Council passed Resolution 1540 in 2004,
it ordained and contemplated a comprehensive review from time to time of the
working of the 1540 Resolution as also any gaps in its implementation.
...(/m‘errupt/ons)... In 2016, there was a review, one of these reviews, in which the
U.N.S.C found that there were indeed gaps, and the financial activity had
considerably increased pertaining to Weapons of Mass Destruction because of
advanced technology. Particularly, they noticed the delivery systems for weapons of
mass destructions such as drones... (Interruptions)... and also the use of
biomedical labs for pathogens. ... (Interruptions)...These were two areas for which
the monitoring of financial activities, for funding these activities, drones for delivery of
WMDs and also biomedical labs unauthorised being used for creating pathogens...
(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude.
(Interruptions)...

SHRI MAHESH JETHMALANI: The Financial Action Task Force (FATF) has also
recommended stricter financial controls and the Bill is, therefore, a response to that.
(/m‘erru,oz‘/ons)... Apart from that, this Bill is extremely important from a national
security point of view. We are a country that has been living with a long experience...
(Interruptions)... We have a long experience of terrorist activity in our
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neighbourhood as also proliferation of weapons of mass destruction.
(Interruptions)... Accordingly, our own security interest demand that we strengthen
global efforts; not just out of an obligation, but for our own security, we strengthen
global efforts to prevent the proliferation of weapons and make our own territory and
our neighbourhood safe and secure. ...(/nterrupt/ons)... Lastly, Sir, | want to point
out a very important provision. ...(/nz‘erru,oz‘/ons)... The Bill has no provision--while it
prohibits these activities--it has no provision for punishment of these activities.
...(Interruptions)... The idea seems to be that you take recourse to the 2005 Act.
...(Interruptions )... Now, | only want to say two things. The 2005 Act has two
Sections. ... (Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Jethmalaniji, please conclude.
(Interruptions)...

SHRI MAHESH JETHMALANI: Sir, one minute; not even two minutes.
...(Interruptions )... The 2005 Act has two Sections 17 and 19, both of which provide
for punishment for offences for which no specific provision is provided such as the
one in our Bill. ...(Interruptions)... Sir, in my respectful submission, the 2005 Act
may need to be revisited. This Bill has to be passed. ...(Interruptions)... But the
2005 Act may have to be revisited so that the Section 19 is deleted.
(Interruptions)... One last statement, perhaps, my learned friends would be well
advised. ...(Interruptions )... One last statement and that is that there is an anomaly
in the Act which also needs to be rectified. ...(Interruptions)...People who are
involving in financial activity for weapons of mass destruction should face the same
punishment and, ...(Interruptions)...therefore, these people should face the same
punishment as others under the parent Act, under Section 8. ... (Interruptions)...l am
grateful, Sir, and | strongly recommend the passing and implementation of this Bill. ...
(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Dr. Sikander Kumar.
(Interruptions)...

S1. RIdhe AR (A U<en) : AT SUFHTEIE Sil, 3 931 The Weapons of
Mass Destruction and their Delivery Systems (Prohibition of Unlawful Activities)
Amendment Bill, 2022 UR die BT AGER a1, IFP Y MBI Igd-I8d
TIATS...(AdEHT)....
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AT SUFHTEE SN, U8l P& HEH! I b1 3R IRMT H S THG Pl
AIEI T G 8,...(aAL)... T g1 I < ! 21 Tob AR IRMAT 31R bl &
I YT R BT WelRT g1 fe@Tg < R8T & A1 gkl dR% YRR 0R A ${RIY o
T2 2 % a8 g & Raats =7 i 919 fevga= (WMD), 2 amfeas famen
& BRRIR W B8T ST ThdT B, Bl ST HY JhdT & T B Y81 &l...(Fdd™)... Th
3R HIRT BT ABR AT IH B DI, ST 2005 H TR AT, IH SITGT AT B B
foIT 3R Ju= 3T AN ST ae & 7Tad 81T H oTH | A+ & v I8 erisde
TS 2l...(aH™)... H81Sd, 319 S & b fhdl A <91 # arciepare) wfafafel &
BRI g AR DI ST Dol ST & ....(TIEH).... 3R AN S, WRA H | 9gd A A
< JATcieparal AT & BIROT U U101 WY &1 ...(FALH)... S < H Uh W Bl
AR G117, O TR B1Y B B SR 2 ...(AHM)... F818d, ST |y, T
fth, S QX1 &7 B HXh AT F3TT 3197 BR D1 ST IET BIdll 2 ...(aEm)... 3R
3R APhel AN AR SV ...(IHH)... 3R EORT AN THR w4 9 °19d &1 oMY,
.(FFIF)... 3R 37T 39 IR $I g G7-ufafeT q¥ feq # S@= &1 fyerdt 81
.(FFI)... 591 o STl 4 919 oflh 811 9 9l Q4T g3l ...(&a8T)... and it was a
terrorist attack. ...(Interruptions)... I8 Al Yeb & [ T W I HiAdd Il [T
T, 98 98 3R FIeIc] BT ATl ...(GE)... TR I8 372! FdIfefe! ol Bidl, dl a8l
W JEEN 79 Sl (). S TR 9/11, JFMRDI IR S gHIl gall, 34!
3HRBT IAY IR B V8T A7 b AN &b R0 H olex A Y §U ...(FGHM).... 3R Sl
I GloldT AT, I8 TR ST AT, R STH U VAT Bhiddhol 2T foh 91 81 99 iy Bl
GIelT SITT T, f<h 8120 81 ST AT 3R g8 HR ST AT ...(FHT)... TAT 9IRe | Al
B FH B ...(TAIH)... 5 WS & d1e% 1 g9 2001 3 STchaTadl 7 sl BT ol
.(TIYH)... 59 W SIRITH & BT H U 31T T, d ST §OUIRT Heh HRA H,
T 9% 9S8l AT GRS IT G BT DIs AR S &, ...(FagH)... AT hariadl g
39 dU9 BT SWHETT HRA & 15 Sl + (0T S dTs 2l ... (FhgH)... U |
SRMETRIAT T GRET UG HRAT ARBR B SFHGRT G912l ..(IGETH).... AT 374
U JUY DI FSIEIT DR IR YR fed H 2hifer Wi =1 $1 sraegdhdl ol 17 &1
AT Bl ...(FF)... TN S H Sl "9d Ha] GRaT: | A= FRM™1: " B 96 g,
I A1 b Y A 4w #3501 S WMD JHeHe fdd, 2022 39 &+ H 1Q &l
..(TAYT)... ST WMD FHSHE e, 2022 31T &, TE 5 Q20 Bl FRI&T B+ b foly
AT AT B ..(STFET).... H fa<er w31 il T ATHR h BHRAT g [ AT HRA ARBR
®I TR A gFRNTeT o fodt et foma 21 ..(caagm)... | argar g o g 4 wif
3R GRET BT [FHI0T B P (7Y WIRA VA BT 311 9T X2 | ...(FAUH).... 39 (I8 &
HIETH F gY 2005 &b 17 ATl YR DI H TSl qR AR AT TAT 21 ...(TALTH)...
9 9 & Aems ¥ 9fed faamen, I /g [SegaRE dud, O YfaeRi,
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ISITANTDR S, BiHDB, TRATANTD R I JUBRYN & IR BT SUAN TR
312l T BT BT B ATl B ...(GET)...

HEIGY, 2005 BT Sl DI AT, 98 984 8l AIffd A1, Fiifd g8 Rt 994 1
ARIBFINIT & HUR Bl BT AT ...(@EAEM)... T ST AR FR BRI, IHD HUR
BT MR ST Fhall 2l ...(FALH)... AT R AIBR SR BN 6 59 TP
URT T YRT JUH 36 AT FSTZaR HYtherar 81, T4 98 I ARh b HUR HRATS
HR Fh, Al SH A Igd I B SN, ...(ALTH).... FIfh I4F P HIFTHRT DI T
FYTIATY BT B ...(TGLH)... SHT BRI I (0T 39 ol & 3R I IHsHe oI
TR ...(TGET)...

H IS §U 21 ...(FIM)... T JU BT BIF BISRIT B IET ¥, Bal J BIg=ra &l
B! 8, SUDT UHST ST TP AR SHD] DT ST A, ...(H)... ST 35T I a9
2005 % YaC BT Sl JHSHE 3N T &, ISHd 3 = 91d I W 2 {5 ST U 9u i
BI5-9 HX V&l & 3R Ra= ) U 999 & BIg-ad a8il, P $HUR BRATs 8l b,
ITP! BT P IR AT ST Feb| ...(AHUM)... 31 g9 Sra- I Brg=ia<d 8h1, d
Id9 & WA 8, N 39d Hghdard &l ...(FagH)... d8led, Hgwh I
IRYG H e el RIRITRET BISRTS B 3R F W1 8 Fory forgr 1 2 o 17 |ret R
BT H ALY DN 3R Y G ATDR s (2 DI 3R TG ...(FGL).... 379 SHD!
3MaTIRl BT AT B BT Bl ...(HAYH)... AT ITFHIEIE ST, 5 F F75 H
A AG! SI & Agcd W AYBR F1 &, 31D UH B §U &, 97740 SHRT <21 GRI&d
B3N Bl ...(FALH).. g3 AT &, 2014 H YG AT I I Ugel AIG! Sl Bl Y $eg,
B3N AT| ...(TALTH).... SHH ST YOI A7 AT b STd Bl 3MMcieb! U AT Dl GANT Q]
ER T P HUX STl Bl B, d 31T AP [0og [ arE BT 5119 <31 37qaT forg
TRE B HRATE! HIA? ...(FIHH)... I8 SHD] 9@ Il gY Hal & § I I=
D1 T H ST SITL...(FGLT).... 37T S1F FfTdhel ¥¢18H 3R TR ISP 8 ¥al 8,
I8 ID] 81 &b AXID I STA1d G BT Ydb 95 3BT S8RV Bl...(FL)... 3T
331 GRIYT 21 3@ § 3R RT &l TIRTA & JUR SiRT STl gl...(aEmH)... e
T St & gRT SS9 U] SRR IR g7 ST RET Bl ...(FdeH)... Sl dos
3SR &, SUH MR 31U MY H IWR VBT BL...(AYM)... Il dfead o<l &
AT YRT dgo &l %I...(EEIT:[%TF-I)... Sir, in conclusion, Weapons of Mass
Destruction and Delivery Systems Amendment Bill, 2022 seeks to provide a provision

against financing of proliferation of weapons of mass destruction and their delivery
systems so as to fulfill our international obligation. ...(Interruptions).. The United
Nations Security Council targeted financial sanctions and recommendations of the
Financial Action Task Force (FATF) have mandated against financing of proliferation
of weapons of mass destruction and their delivery systems. ...(/nterrupt/ons).. and
this Bill has been brought in this background. Sir, | would like to conclude by saying
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that this is a legislation which has to be passed unanimously. ...(Interruptions).. and
| request all the Hon. Members of this House to support and pass this Bill
unanimously. Once again thank you for giving me the opportunity to speak on this
important Bill. Thank you very much, Sir.

SHRI G.K. VASAN (Tamil Nadu): Sir, | thank you for allowing me to speak on this
Bill. It is unfortunate that Opposition Members are not allowing us to speak on this
important Bill. ...(Interruptions).. Yesterday the Government gave a chance to the
Opposition that they should also participate in this Bill. Even today, they are not
interested. ...(/nterrupt/ons).. But, still, Sir, | would like to say that the proposed
amendment of this Bill has given powers to the Government to attach such persons'
property and freeze it if they do unlawful activities directly or indirectly.
...(Interruptions ).. | would also like to say that India is a peace loving country. We
are the only country in the world where we are having the best relationships with most
of the countries, thanks to the Prime Minister and the External Affairs Minister.
...(/nterrupt/ons).. At the same time, Sir, | would like to say that we are also a mighty
country with our Army. On humanitarian approach, we are the number one country in
the world. Today the Sri Lanka crisis is being managed only because of India. Let us
help them in a huge way. ...(/nz‘erru,oz‘/ons).. As a Member from Tamil Nadu, | am
happy that most of the Tamil population has survived today because of the
Government's initiatives. This is very, very important. ...(/m‘errupz‘/ons).. The
Government has also initiated a meeting on Sri Lanka and has given confidence to the
Tamil people in Sri Lanka. ...(/m‘errupﬁons).. Coming to the subject, Sir, | would like
to say that the whole world, and not only India, is concerned about weapons of mass
destruction which should not reach in wrong persons hands. That is exactly the
purpose of this Bill. We have also seen terrorism in many high technological forms
destroying human life, peace and economy of the nation. We should be aware that
terrorism should not take the form of chemical, biological and nuclear way of
destruction. Already there is a big doubt about COVID-19. ...(Interruptions).. How it
came, why it came, for what purpose it happened, there is still a doubt in the minds
of the people of the world. Sir, to conclude, the need of the hour is to prevent the
functioning of the terror activities. ...(Interruptions)..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shrimati Shanta Chhetriji, no, please
...(Interruptions )..

SHRI G.K. VASAN: All those people who are involved in it should be punished.
...(Interruptions).. The important aspect envisaged in this Bill is in the interest of the
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nation's security and global peace. ...(Interruptions).. The Bill will enhance the
image of India globally. Sir, to conclude, | feel so sorry to see the senior Members,
like our Ramesh, shouting in the House in different languages spoiling the image of
the House. It is very unfortunate that ...(/nterruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please address the Chair, hon.
Member. ...(Interruptions)...

SHRI G.K. VASAN: Sir, the disruptions in the House should never be allowed. Thank
you, Sir. ...(Interruptions)...

i 3151 gad R (980 UseD) -« SUQYIEel Helqd, Haud § Ul uIct Aged Bl
ggaTe g fob I8l1 59 Haaeiier 3R Hecaqul fawy uR g3t 39+ feaR I &1
JNTHR [T ...(AFET)... TS Fa H fAUeT & ATeR0[ Pl SW@H G €G- [FRTeM &1 8T
2 3R AT saforv 81 W8T © fh 89R IR oidhd o & URFERT I8! 8, 39 A Bl
UR¥RT JET © o 3R RIS GRef o 1 gl fAwy 2, IR &1 Tyl H 1 gl
I 8, WIRA & Yoha 3R ST H S[ST g7l vy 7, a1 84 37U+ THM TSI
HAWGT Bl GRIBTR BYh BHLT Ul I8 &l ...(aed).. | 9 fauefl |rforgi o1
R [T 2ME T § fob STa 599 <31 b YT H3i1, . &7 AR /1d S 9, 99 99y
SAieh FHT H =Tl fcruer, exuiy . & sfee TR arofudl 9 3R |Yh I 99 4
HIRT D1 Y&l YAl A X D1 ATaeghll A ...(FaLT).. 21 RN 19 St 7 3fee
ST 9 emue o, fHaes fhar 3R Sd MU Bl WidhR Bid 39 RIcdsd &l
-Igcd &N JTedl e aroTuY St =1 fohal....(caaem ). .

THE VICE-CHAIRMAN (DR. SASMIT PATRA): No display of placards, please.
...(Interruptions)...

st 3o udag R : ot sred f9erY TRl S 9 SS9 99y I8 &9 ¥ A8l 9T fh
$IPB] BH XTSTHITD 1Y of Ahd &l ...(ILT)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, please don’t show
placards. ...(/m‘errupz‘/ons)... No showing of placards behind the speaker.
...(Interruptions)...

37 31oTg TaTd e : <1 D1 GRET BT U A...(FFUF)... AR IR [d9q BT HQ2l 5 Bl
ye o & S8 AR BT Ul &1 AV 7, 89 U 3R fauet 9 IR IghR U <,
ifeh 1ot 2R fader & et R sraRer &1 I8t uRey ¢ ) €, 96 RO
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R FRTe 81 2 2l ..(ae™).. TR Ut & il I9 9RO dldhad s BT Agcd d
Iz 8, o IRa # 99 fawwpiel 31 g ol sigell 381 81 WIRd &1 IS 8 dIs U
TSI B BT, T8l WR ACHarG & BRI 99 fqwhlc 7 g3l 81l 39 99 Wbl &
BRI TBSl AN Bl ST T 21 AAhaIg &b BRI N I BT AT H HdT B dTed
FISTaTl qAT 3 ART BT YT ST DY HRAT <11 get 1 H Araar g & S am
AIHATE BI gfeTdal U AEIE Bl TR, BART AT F AlSIarT eI 8 T, S 8AR
foraefy Tferat o7 meRT TWEHR ITH! STHY FIT ArE & 8RN, T AN T |6 I
3T HI AU fhaT 21? 99 [AFBIT & SR, SMMddarg & HRU Rt 4R &
g <781 Xel 8, dfc QoI g1 399 YHIiad Ra! 2|

IS, BAN AT 1 TST ARSI & dos 58 FeR IR Sl SHAT 3Tl AT 31”
IAH Il Sl FIRI AN B S T Y, SHET Ieoid (T gl 31157 319 giFT &
AR 1R 9w, A1 9 AR s BT Jg bl R8T 8, [oTHD] Iooid 3741 3R g a<hl -
T 21 Aey YRR SRR IR S g3 &1 3T ATIDharal AS...(FIEH)..
D AR ATS] TSI P BIRL...(HILT)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please don't show placards. That is
not right. ...(Interruptions)... Mr. Abir Ranjan Biswas, please don't show placards
behind the  Member. ...(Interruptions)... No placards, Biswasji.
...(Interruptions)... No placards behind the Member.

st 3o vy g : 9R, ...(HagT). ..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): That is not right. ...(Interruptions)...

No placards behind the Member, Biswasji. ...(Interruptions)... Hon. Members,
please... ... (Interruptions)... Shri B. L. Verma, please go back to your seat.
...(Interruptions)... Al of you please go back to your seats. ...(Interruptions)...
This is not the way. ...(Interruptions)... This is not the way. ...(Interruptions)...

Shri Abir Ranjan Biswas, this is not the way. ...(/nterru,oﬁons)... Shri Abir Ranjan
Biswas, please don't show the placards behind the Member. ...(/nterrupt/ons)...

it 3Ty waM Rig WX, ..(aum)... 39 39aT 3 I8 § {6 39 g 6 daa
3TCATE B ..(ALT)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Biswasji, the placard is not required
there. ...(Interruptions)... Please ...(Interruptions)... Please don't show the
placards. It is not correct. ...(Interruptions)...
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it 3rora ATy g : 59 ST H SfedlTE & o1aTal 3R Big 81 © IR IHS! TR
HIEHS Bl ...(qE™)... I8 BHAN I3 6l IRIAT VB! © [h...(Taqe ). .

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, | am adjourning the House.
...(Interruptions)... The House stands adjourned for ten minutes.

The House then adjourned at fifty -two minutes past four of the clock.

The House reassembled at five of the clock,
[THE VICE-CHAIRMAN (DR. SASMIT PATRA) in the Cha/r.]

SHRI RAGHAV CHADHA: Sir, | am on a point of order. ... (Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, ...(Interruptions)...
Before we start, ...(Interruptions)... You are asking for a point of order.
...(Interruptions )...Please, | request every Member to sit in their respective seats.
...(Interruptions)... HUTT 3T 4G, FF AN S 1...(RGETH)... A AN @IS 3AH
3R 9IeTd 8, Wige 31T 3N ARTd 8, H9 ¥l Wige 3 3T} ST B1...(caaem ). . |
am only referring to, again, Rule 235. | would like to read Rule 235 (vi) (vii) (viii) and

(ix) — specifically (vii) (vii) and (ix) — and | would like all of you to look at it. Rule
235 (vii) says, ‘Whilst the Council is sitting, a Member shall keep to his usual seat
while addressing the Council. Rule 235 (viii) says ‘shall maintain silence when not
speaking in the Council.” And, Rule 235 (ix) says ‘shall not obstruct proceedings,
hiss or interrupt and avoid making running commentaries when speeches are being
made in the Council.” Under Rules 238, 239 and other rules, | have allowed points of
order even during the last half-an-hour. But, when we go to Rule 238, let us also be
mindful that there is Rule 235 (vii) (viii) and (ix). Let us observe Rule 235 (vii) (viii)
and (ix). So, when we do not observe these rules and still say that we have a right to
raise point of order under Rule 238, the point of order is allowed. But, let us also be
mindful of that. While saying this, let me also make a point very clear. When hon.
Members of the House — wherever they are sitting — are making their speech or
addressing the Chair or participating in a debate, they should not be obstructed with.
They have their own personal space. That is the right of every Member of this House
and the same should not be infringed upon or obstructed or violated in any way that
disturbs Member from making his or her rightful contribution. May | request all the
hon. Members one thing? You are all senior Members. Please take care of that. We
are mindful of Rule 238. ... (Interruptions)...



34

[RAJYA SABHA]

SHRI DEREK O’BRIEN: Sir, | am on a point of order. ... (Interruptions)...
SHRI RAGHAV CHADHA: Sir, | am on a point of order. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The discussion hasn’t yet started!
...(Interruptions )...The discussion hasn’t yet started. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, | am on a point of order. ...(/nz‘erru,oz‘/ons)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): No, no. ...(Interruptions)...l have not
even started the discussion. ... (Interruptions )...The discussion has not even started.
...(Interruptions )... Let us allow the speaker. ...(Interruptions)... Hon. Member was
speaking on the Bill. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, | have a right to raise point of order...(/nterrupz‘/ons)... I
am quoting the rule ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | am telling you. ...(/m‘errupz‘/ons)... |
have told you just now. ...(Interruptions)... Rule 238 is something that | have just
discussed. ... (Interruptions)...

SHRI DEREK O’BRIEN: Sir, this is not fair. ...(Interruptions)... | am also giving you
the rule ... (Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): You have already raised the point of
order. ...(Interruptions)... But, it was discussed. ...(Interruptions)... Let me start
the debate. ...(Interruptions)... So, let us start with the debate. ... (Interruptions)...

SHRI DEREK O'BRIEN: You are in the Chair. ...(Interruptions)... The House was
disrupted. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): So, let us start with the discussion.
...(Interruptions )... We are just starting the discussion. ... (Interruptions)...

SHRI DEREK O’BRIEN: | agree with you. But, ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): We have to start the discussion.
...(Interruptions )... We have to start the discussion. ... (Interruptions)...
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SHRI DEREK O’BRIEN: Sir, you hear my point of order. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): What is the point of order when we
have not even started the discussion? ... (Interruptions )... Mr. Ajay Pratap Singh to
start. ...(Interruptions)...

SHRI DEREK O’BRIEN: No. Sir, ...(/m‘errupz‘/ons)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please, no. ...(Interruptions)...No,
no. We have not even started. ... (Interruptions)...

SHRI RAGHAV CHADHA: Sir, | am also on a point of order. ... (Interruptions)...

SHRI PRAMOD TIWARI : Sir, point of order should be heard first. ... (Interruptions)...

1 3rora gar g : A SuHedd Heled, § Frde o) 81 A7 {6 fegw |
ST ST efddaral Te-Tel § IR ¢ g sl fazg # fafi= sndward) ge-ri &
HROT BT & el H FHAY &, IADT R FIT A7 ...(TIALH)... IADBT IR FS
B! AT...(IFET)... STD] URTY hdel ST AT b I 37+ fawary 3R g & AR
39T ST fhaT Bl Al...(GE)... AT 39 AT H Ta a7 v o 8, S
g AT & fob ST &) fogary waluR 21...(x=agm)...

SHRI' DEREK O’BRIEN: Sir, point of order can be raised any time.
...(Interruptions )... Rule 238 is the right of a Member. ...(Interruptions)...

st g yaa g ;7 L. (Faum). .

SHRI DEREK O’BRIEN: Sir, you allow my point of order. ...(/nz‘errupz‘/ons)...Sir, look
at Rule 235 (vii). ...(Interruptions)...

Y 3151 yamg Rig : 7 URY T S 9 US Al 1 hed 8, I8 & - "ol S8l SocieclIa
JeFgRdedle'| ...(aae)... Rt wnfead a1ef € - 9 g1 3§ &ddl U &1 ©
3R I A B, 3lcclle & A HIs ORI el § 3R AP JeFa TR

Bl...(HAH)...” .. FAU)... ST A= ge-meil § 9R Y 2, S < BT JaT IURTE

" Expunged as ordered by the Chair.
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gl ...(FaUF)... S = "Rl § 9 U 8, S99 AN b1 I8 WY B
..(FFE)... 7€ YR § S & ol &, STd! 810 hdel 91 IRy & foly 88 T,
TP SAB! STaT gl 3T &, SHT (9T 31T Bl ....(FALH)...

SHRI DEREK O'BRIEN:  Sir, | have a point of order. ...(Interruptions)...

SUFTETE (ST, ARG YT : 3T 7T S8 TR SV ...(FGE™).... | am listening.
..(Interruptions).. 1 am listening.  ..(Interruptions)... | am listening.
..(Interruptions )... Just one second, there is a point of order. ..(Interruptions)..
Derekji, what is your point of order? ... (/m‘erru,oz‘/ons)...

SHRI DEREK O'BRIEN: Sir, | am agreeing with you and you think that | am fighting
with you. .. (/nterrupt/ons)... | am referring to what you said. | am agreeing with you;
| don't want to fight with you. ...(Interruptions )... | am referring to Rule 235, sub-rule
(vii). ...(Interruptions)..

THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please make your point, Derek;i.
..(Interruptions )... Silence, please. ..(Interruptions).. No comments,
please. ..(Interruptions)...

SHRI DEREK O'BRIEN: Yes, Sir, | am making my point. | am on your side, but you
think | am not.  Rule 235(vii) says, | quote, "A Member shall keep to his usual seat
while addressing the Council”. On this Rule, | would request you to please check
today's video footage from 2.02 p.m. to 2.06 p.m. that is, for four minutes and ten
seconds, one Member spoke today from outside his seat without your permission.
His seat is in the second row. The Leader of the House went to the fourth row and he
spoke. ...(Interruptions).. How did you allow this? ...(Interruptions).. How will you
allow this? ...(Interruptions)..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | have noted your point.
..(Interruptions )...

SHRI DEREK O'BRIEN: How will you allow this, Sir. ...(Interruptions)..
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Silence, please. ..(Interruptions)..

Silence, please. ..(Interruptions)... No, | can't keep on taking points of order.

.(Interruptions)... % @TST ATt AT 31 b ol ...(TILTH)...
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SHRI RAGHAV CHADHA: Sir, | will read out Rule No. 110 -- Scope of Debate. It
says, 'The discussion on a motion that the Bill be passed shall be confined to the
submission of arguments either in support of the Bill or for the rejection of the Bill."
But, for the last five minutes, the hon. Member, not now, but previously, when the
House was adjourned, was speaking neither on the merits of the Bill nor on the
provisions of the Bill. He was speaking only and only on... (/nterrupz‘/ons)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): We will look into it. ...(Interruptions)...
| have heard you. ..(Interruptions).. | have heard you. ..(Interruptions).. | have
heard you. ..(Interruptions).. — Please sit down. ..(Interruptions).. No cross
questions, please. ...(Interruptions)..

Y srog warg g : AEIS, H A WS ®I I8 971 <1 A1EdT § [ 37 ddb HA
ST vy ugd fpar 2, a8 9a & "9 o 81 f5ar 2 ..(xgag™)... 39 9 &l
LD & &, I8 fde1 3o Ag<aqul il 2, A fAf¥= "e=T13il &b gIR1 39 91 B!
W (BT B ...(FAYH)... AT FGXI Dl LT I 13T [ I8 98 <20 7, o
GIe-Urd g1 Bl SToll 21 ...(TALH)... TAR S H 31 331 U4 2, fod ar™f =1
9 Bl ...(TAYH)... AT & 3D JATbara] FIS, AT P 3 I I8 YA
B YTl B BT JATH B I2 &l ..(ALM)... SID SRR U1 B DT TITH
PR T &l ...(AUM)... RS BRIR YIS DR Dl I PR B &l ...(FGeH)...
3R ST I8 9l Sl B ..(FAE)... 39 [l B Taedahd] IR gl o & oIy
D! ToqH & HeH H H 51 AR TRl Bl Iootd (6T &1 ....(Tagm ). .

AR SUFHIETE WISy, H SIS ATEqH | 0 B I8 WY TR FHRIFT 181 § {5
3O 29 H Uh U fIORYRT W B, RiId! ToHgddie wEd gl ...(FaH). .
TRTAT Sl BT T AT R &b AfAer § f4eard g, 7 4R & fdur= § fawad 2,
R &1 IRART H [T 8, 7 4R & Wi 7 fIeard gl ....(QaeH).... 3R 3961
T e, AR IS5 19 U4 =1 IR AT 1Y, I G {37 & i &1 J 39 9Rd
& IR AT Bl T&H -89 HIAT A18d o ...(FIYH)... SHIY I8 (9l 98 &
3MaeTd T 3R I8 dgd AUl Tl ...(FAYM)... IRd (& RFER I9 2
..(TAY).... ST & TS IR 9IRS B Rl e Aofgd iR RTIeR <21 & U 4
Bl B ... (GE)... SFRIT ARG &1 3R $99 HIEGT W Sl § fob AR ol fawgy &
Ha¥ H 319 T [IIR @l 8, 4R RIT U8 Bl & ... (FIIH).... qRd - GHI-
FHY IR Y1 AR &1 aR=a A1 fagr 81 ... (agr)... 99 fdva iR 9IRd 2002 9
Tl g g HH H UgA Bl I8 & AR AR Bl Ugel W 8l 2004 H Hgh I 69 H
& el JIRd gal, foIaT i 1540 211 ...(FAHH)... I Ghed H T&! Hgl
AT AT f WY S FY b Sl GG <% &, d Aldb BRAAR, URAT FRAR,
RGN & TR ®I A & g -3 I9 & &R B 14|
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..(TAYT).... SHD] ITT DR §Y dY 2005 H HIRA o § ARIh Dl I IR 1,
Afhe I DA H PO @IHAT 8 g Ai, IF B § $Y HAAl B s Al
.(FALT)... S BT DI IR b T &1 g8 Ao et <1 171 81 ...(FTaLH)...
S BT | F1 @I I8 718 off? ...(aae™)... 9y 2005 H S B ST A1, I49
BT H IRATY] BR-R & [FH01 9R, GRATY] BIIR B YT UR, URATY] BORIR &
IR W ...(FAH)...

SUAHTEIE (ST. AT I : HUAT Bl S DR ...(FFLH)...

sft 3oy yarg R : Sfde 2RRIRT vd ymafee sRrIRT & uRags R ufdey &1 a
WagE T, Al g9 Sl 97T ugq] &, IS9P AoRaare B far 11 ol
..(TAYM)... A ERAR, Sifdd sRRIR 3R I[R™INES SR™IR A | T8l
fiRa 8, afes S0 991 & forv oty sagarsdar sl ©, €9 &) 3Maeghdr gl &
(FFIF)... I foIQ BT T BEl F 97 BT MY Bl B ...(FALM)... ST TP MY
SN g9 & HId Bl Tol g7 BN, ST dP Y &9 & A Bl Tal FGH BRI, I D
MY 39 FHT0T I, $9¢ TR B, $9b URTST Bl el b Ahd| ...(HILM ). .
gIfery, I8 SN ene fAse o T 7, 98 39t e # o iy ' b S e
2005 & BI H Y€ g &1, I B! Bl Y Bl SMYI ...(ILTH)...

§ AT T w31 ST Bl 9gd g=dTe odT g, AIYdIS ol § (b g8l 9gd QM
dR W 39 fIvy & I81 ) 9 9 & 7799 9 9T 8 ...(FagH)... IR <y
TIEYT, S §9 dRIb & URATY] BRARI & FHi0r H, yRags ¥ 3far db-ileh &
SIRIBR H Y <l A1l & J1eg9 I Sl g SUSTed Bl 8, SHD (o1¢ §9F BT H Foll
T UG b T &, JURT BT WISt BT BT Jae= fhar 11 gl ...(ag ). §
AT § b g0 HIegH W B! g8 dhb gl A H gH wag e
(FFUF)... Sifdd SRE[RE @ G S 1972 9 g3 8, TNEte  RE[R @ S
AT Wi 1993 H §F 2, 71 WRI AT H AR MRS B ...(RE@EM)... 1968 Bl
ORHTY] IR A § Wk enfivet T2l 2l ...(aEM)... YR 94 A 81 ATl
2, olfeh GIFIAT & 3= Q2T Uep [ AT &b I8 d, Ueh IRy Yeial o 8 HRd Dl
ITH IS 81 819 <1 18| ...(AILTH)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you. Hon. Member, please
conclude. ...(Interruptions)..

it 3roTa v g : ST FEISd, I8 BT 98 SaeId ©, 9gd AFD ©
3R 98d We@yul 2 ...(aeM)... § 39 f9d &1 qHfT Rl § 3R IR Hdl § (6
W gHR favelt Wil 1 Wt wgle <, 4t 3 3¢ SR 39 fdel o1 wHeiT ai|
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..(FGUT)... T8 37T DI AT 8, < b [V ATaID &, AT &b 7Y razaed
g 9gd-98d gIaig|

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you. Shrimati Priyanka
Chaturvedi; not present. ...(/m‘errupz‘/ons)... Then, Brijlalji. ...(/nterrupt/ons)...

Y oTATe (STR USYT) : A SUGHIEE HRIGd, H TawT 3THRY € o6 e 2

'The Weapons of Mass Destruction and their Delivery Systems (Prohibition of
Unlawful Activities) Amendment Bill, 2022" IX I BT (IR AT ..(cHaeM ). .
IS, BARI UTCT & AT HSLT STSHAT! Sl 3R §AR 31 7 3HP BT Tegall
W [RARYd® =l Bl 2 ...(FALH)... § BT U83l U a1 Sl @rsdil § bac
T UR ST G AR 59 G DI g1 I b SR <2 H U7 3% A
ST aR &1 TANT 980 Ugel A BTl 2l ..(AGHM)... T&T A cAeHIdid ot Sif
90 €, BT dad S 401 &, H WS Bl GHUFYl o7 3R I GHY ARSIGaH Bl
SIATA G371 AT| ...(FALT)... 13 ST, 1993 Dl Udb a7 Sff el oA, T RS Iva
T T AT, 43 | 'TRTAT Uh SR B, ...(FGEM)... T1 519 goii Ia o df Ir=it
IR Y, R Yo e §aTT, FOTH 98 a9 &RT 81 Tl 3R S Tl il ol |
AR S| ..(EET)... § 9+ fauer & {rai &1 qarn agw & 84 I8 T80 g
=i & 13 AT, 1993 DI AT §AT 21! ..(RGT).... TS H 12 SHTET IR IH RS 3Tl
AqTI 981 BR g9 FEATA §U | ..(RGUM)... 13 BRI H RSIYR W DR 3R Tpe| §
TN PN I T Tagaol, 3ol Sfear I$AN, TaRUIe, giced, SITasl ATdhe, TRIue
34, 397 99 H IRe Y U 9 3R 257 AN &1 gAY gs Al ...(Fau™)... Tb
SR W 318 AN "1 gU A1 H S FHY b HF H3] BT A9 el A1 18l 31T
d GTHIG | B ...(FAHM)... ST9 I8 AT gall, 79 Sl 1,41, IR Pal [ §9 aRe
§ fevg-gRed Sl didbfordl § &iiee gY € 3R gl ol BI JHar gall 8l
..(FFH)... TET W TLIBRT ...(FALH).... SR 8] © ...(FIHH)... ST JgI qh
HBl, 39 3T DI SRAC BRI 181 [ I§ =l siedl &I Yacicls 1 Bl gl
..(FAYT)... 39 I8 | A ST a= = 8IdT 8, STl 257 < 4R 9 &1 98ley, 99
g Dl TART WU S BT T (BT AT ...(FALTH)... SHBT SRS AT, IHH
10 S BT BT g8 SR 3 THM ANl DI ATS(EaT HRE™ B Foll gl
.(TAYT)... FBIGY, THd HHF ST B BT AT, D] Bl I o1 841 oY, Jai
QST 191 o1, 89N o fquell sl 7 I grdpd 99 1 a1 & forg 1 |
G BIC BT AT W@ | ...(FaHM)... FeIqd, N 78 # 257 AN &
BT B! AT, ITD! TaT BT T [T A1 ..(FAIH)...

HEIGY, B9 3Mdddre ¥ YIfSd I8 €1 89 USe & JATddhdla ®I el ave |
ST &l ...(TAYT)... ABIG, 1980 P TD H T TSI Hodb - WO 3fialeld b
JTddpartedl o1 ufderor feam ...(Faem™)... 399 % A fexgde Suaes HRIv,
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JIRSITR BT YA B3| ...(FAL).... HBIgd, IHH WK [IseM B, ger
T, WA hHiSI BN, RTSTaTel T8 R BN M Wied & S <1,
ST dU=4 SWIATS §U 3R 39 Q2 H BSIRI AN AR Y| ...(FGEH)...

TEId, vl RE< &1 U 91 Bl ...(FFEM)... 81 '3’ & WRBR AT 21 a81 1
Bed & ...(agT)... 981 8V Bl @ 3R <141 R faqwi 4 s9a! Rei=afaferd
off Sl 21 ...(aET)... HBIGd, 9 s, 2022 Bl ATl § UH €cl §s &l scforoid
TSIIICY HIgTll § JIRUISH, Yihe Ulee I9s BRIR haT 111 ...(gde™)... 981y,
S99 99 H Ugell IR Adhe Uee IS BT FRATH g1l ...(FIH)... JEIRT H SATST
ety 81 oM, Hifh 98 scforoid TSde, ATl § Bl T8l ...(cdem™)...
8IS, 59 <91 H JMddhdrel geisl § 419 f$eea & s o1y fhar
gl .(FagH)... § $© "R BT 5% BT A18dl gl ..(FagH)... W, § &
IS BT s HRAT ATEIN...(REGE)... 23 BRAW, 2005 DI GLRIHY HIE W
RS T o1, | A1 ART AR ¢ A 3R 1 AT 9739l ¢ Al...(FGe).... A4
SAH JISTE AR o Udh JATdharal bl Bidl Bl Aol gs o ...(TALM)... 28 SaTs,
2005 BT HASIAT ¢ H RS 37 AT, FTHH 13 AN AR 7Y AR 50 €19 gy
29.10.2005 I faeell § gk & &l fad ugel WRINHT TR AR ygTe 7ot Alfdhe H
IRE DHRIY Y, FTTH 62 TN AR Y 3R 210 & HIG G19A gUL...(FALIH)... IR,
7.7.2006 BT HHTHIET, TRIVAT H ARE FIAT1...(FHM)... HIAIR BT a7 AT 3R
ST EFAT St D1 OIT DR MY I ..(EHH)... [ 28 ST AR Y 3fR 101 91
BU | ATRIRBR IThT Q1Y &AT AT? d YT DR I8 A MR YTl bRl FHY RS H A1
T1...(FLT)... SUGHTEET AEIGY, AR qag b TaM A= &, d )7 &1 | g <l
11 SelTs, 2006 D1 T&1 BT 51 H WRIS AR BHRIY Y A, FH 209 N7 AR Y 2,
714 €919 §Y Il...(TALH)... SISIT OIS, .(FEL)... 22 AT, 2007 AR,
TREYR R BT 111 S b4 Afed dles sl Dl FATSAR] JIe] ARBR -
9 foram 1l...(TaEH)...

SUHUTEAE (ST. AR UTHAT) : FoTATA ST, 3 FAG BHITY|

31 JoTeITel : SUQHIEIE HBIG Y, 1 ATST THY 3MR < SIYL...(FFEM)... 25 A,
2007 B G UTh, TMPel AIC HSR, 2aRIEIE H IRE B3N AR IAH 42 TN AR
Y, 54 G Yl 23.11.2007 D1 .G, b Bl RS H 15 AN AR Y, 40 °IA
ZUI...(GH)... IS HIChIUR UR 28 SaTs, 2003 B AR §3TT, FoTHH 4 AT AR Y
3R 32 IS BUI...(FALM)... 25 R, 2003 P ST ATThe AR Ied A feAT
R AR 3T, [T 54 AN AN 7Y 3R 300 €10 U ...(TGLH)...

SHRI JOHN BRITTAS: Sir, | am on a point of order. ... (Interruptions)...
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please. ...(Interruptions)... One
second, Brijlalji. ... (Interruptions)... One second, Brijlalji. ...(Interruptions)...
SHRI JOHN BRITTAS: Sir, my point of order... ... (Interruptions)...
THE VICE-CHAIRMAN (DR. SASMIT PATRA): No. | am taking his point of order.
...(Interruptions)... He has asked first. ...(Interruptions)... Please, one second;
Shri Binoy Viswam, you had asked for a point of order. ...(/m‘errupz‘/ons)... He had
asked for a point of order. ... (Interruptions)...

SHRI JOHN BRITTAS: Sir, allow me to raise one point of order. ... (Interruptions ...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): He had asked first for a point of

order. Binoy Viswamiji, you wanted to raise a point of order. ...(/nterrupt/ons)...
Everybody else may please sit down. Shri Binoy Viswam, please.
...(Interruptions)...

SHRI BINOY VISWAM (Kerala): Sir, | am not well. My blood pressure is very high
and so, | cannot shout. Please give me some space to... ... (Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | got your note. Therefore, |
immediately asked you to speak.

SHRI BINOY VISWAM:  Sir, my point of order is about Rule 238. It is about 'Rules to
be observed while speaking'. | respect hon. Member from the Ruling Bench, Shri
Ajay Pratap Singhji. While speaking on the subject, he violated all the prescriptions
and norms to be followed by speakers. He mentioned here /a ilaha illallah. It is the
beginning of the prayer of crores of Muslim Indian citizens. When he made the
translation, the first part was right, where he said that there is only one God. Then he
further said that Sir, this is very, very .. ... (/nz‘erru,oz‘/'ons)... Sir, this should not be
allowed. ... (Interruptions)... Sir, | am requesting you. This is a very serious thing. It
is going to affect the country and the country's unity. Sir, | respect you and request

you to kindly expunge it. ... (Interruptions)...

" Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): | have heard you. | am giving my
ruling. We will examine it and if there is something which should not be there and
which is unparliamentary, it will be expunged. ... (Interruptions )...

SHRI BINOY VISWAM: Sir, allow me to say just one more thing. ... (Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | have given you my ruling.
...(Interruptions)...

SHRI BINOY VISWAM: Sir, allow me to utter just one more sentence.
...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please sit down. ...(Interruptions)...

Brijlalji.. ... (Interruptions)...
SHRI JOHN BRITTAS : Sir, | too have a point of order. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): No, | cannot keep on taking points of
order. Shri Brijlal... ... (Interruptions)...

2 goTelTel : HBIGY, 31.10.2008 P! AR e gafl, RrH 77 <1 ¥R Ul
(FFIF)... 26 JeIls, 2008 P IEHEE RT3, OAH 56 &I AR
QI ..(HFEH)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | cannot keep on taking the points of
order. ...(Interruptions)...

3 gOIIT : HEISY 39 IR H BN U HA1 Sfl, S 9 49y 981 &7 F31 9
...(FTET)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | am taking the point of order, but |
can't keep on taking points of order one after another. You also know this.
...(Interruptions )...

S FTATE : ST ST BT AT fH T 77 AT...(AIH)... HEIGH, TS BT B
ST AID] HIH B ...(GHH)...
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Derekji, you know very well that we
cannot keep on asking for points of order. ...(Interruptions)... Otherwise, there will
be ten Members asking me for points of order, and | will keep on allowing points of
order. ...(Interruptions)...

1 gOTeTTel ¢ Qb UIST b AT ... (FAUM)... S A U 3Mdhaliadl &I diR a@!
..(TIYT)... Y YD & A ...(HFHH)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): It cannot become a practice.
...(Interruptions )... Everybody sit down, please. ...(Interruptions)... | am allowing
only one point of order; not more than that ...(/nterrupt/ons)... No other points of
order will go on record. ...(/nterrupt/ons)... Everyone, please take your seats.
...(Interruptions )...

SHRI JOHN BRITTAS: Sir, my point of order is under Rule 236. When a Member rises
to speak, his name shall be called by the Chairman. If more Members, than one, rise
at the same time, the Member whose name is so called shall be entitled to speak.
Sir, the time allotted to the BJP has exhausted. They are giving name after name to
prolong the discussion. That is not allowed. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Brittasji, you have made your point.
...(Interruptions )... | have heard you. ... (Interruptions)...

SHRI JOHN BRITTAS: Sir, you see the screen. ...(Interruptions)...
THE VICE-CHAIRMAN (DR. SASMIT PATRA): | have heard you. ...(Interruptions)...
SHRI JOHN BRITTAS: They are giving hame after name. ...(/nz‘erru,oz‘/ons)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Derekji, | am responding to every
point of order. ...(Interruptions)... | hope that | have also been heard when | am
making my point. ...(/nterrupz‘/ons)... You are already asking your Members to come
to Well. ...(Interruptions)... | am watching it from here. ... (Interruptions)... Brittasji,
please sit down. ...(/nterrupz‘/ons)... As a Chair, | am telling you one thing that you
are not privy to how many Members are going to speak, are you?
...(/nterrupt/ons)... You have made your point and, as a Chair, | am making my
point. ...(Interruptions)... | am aware of the time. Many a time, there are two
Members from your Party and it is well beyond the time, and | allow time. So, let us
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not get into those minutes and seconds here. | am not going into that.
...(Interruptions)... Please speak Brijlalji. ...(Interruptions)...

41 JoTelTe : IUFHIIE HEIGY, 7 fOR, 2010 B! AT €IC H AT gafll 2
gTe, g9 H 3R] 81 Y81 oft, 987 srsgio WRIFITss 9 &IRT BRIV T 9| § 39
Y TSI, AT US ATSR ATl Yo AT Bl T g=al Al BI IS 4 931 o, I8 AR 715
oAl ...(FIAYH)... [Teell BT DI H IR ATl =TT & AR H 7 FHawR, 2011 Bl
IRT B3N 3R 15 &R AR W 2, 79 € g¢ ¥ 3R I aHM Sfgachl 2l
..(TAYT).... 13 TS, 2012 DI SR ATSTR, 3IURT BISY, GTGR H AR gYI T8l
26 TRT AN Y 3R 150 AN 19 §Y1 ... (FEH)... T RS 3 5 AN AR ITY
3R 5 "I §YI STHT 9 SR ¥ 18 TN AN 7Y 3R 60 =1 §UI

HBIGY, 27.10.2013 B USHT H HIGT Sl BT §HR Nell ATl AT SI /YT ¢ 35 2|
JEf IR HRIY 1Y, FTI Ig 9 81 UQl ...(FIYM)... S 6 AN AR 7Y iR 85
IS §UI RIS H TTehR -Y-IId] BT BHAT 26.11.2008 1 TN AT, T8 FIDH! HITH 2|
gl 175 AN AR Y <, FTHH 9 UIfhril icdbdral &1 g8l 300 AT 919 g ol
...(AAH).... FEIGY, 3H TSI Bl T ISt 1~ &1 w9 < &1 7 fwar
..(FGL).... STh ~Id131 7 IHB! el [ * ... (FQUF)... §77b U AT ATSTdhel
Sl H 81 H U eT H HHIs TT A7 3R 9 39§19 H dhed ol [ * ... (aE). ..
g <81 X811, d 761 Sfd o f § ®I9 g1 #9 Ber fob deied, # gt wdivg &
9% g, THSIUG &1 =it g 3iR J3I 3re! ke A AIGH © [ 317 FIT HE IR I3 ol
..(FAU)... 981 a1 F31 3R 981 We HReR ot oid H &1 ...(FagH)....
RIS, g THM "8 # 1,184 ART AR Y iR I 91 "¢ JUY T ¥ g
oA.. (I )...

SUHHTETE (ST. AT I : AT HRIR, HUIT BFefS DY | Al Dol S|

31l gOIATE : HeIed, H BIST W JIeAH1 A ...(FGH)... I8 FT &1 IeID o
39 g1 g1 e &1 99y 3R § SIRMYI ...(TagT). .. HBIGY, HIST TSl H Y T8l
TS &l ...(FAUF)... WIS, MG IS HHAE! BRI S ...(FIHH)... SHD
ORI AT T 981 R IF il IR B9 (bl 3R AR A1 ...(€GEH). ..
BT 9T IR ST W, ST 31T YIfhd= § 967 &, I9- MRIB IS Bare! By
TS| ...(FALH).... 3R T8 25 JelTs, 2001 B WSH ST P Aol Ul IR 4T Bl
3UBRYT fh T TR ....(G).. HEISd, $9H 3 BRI, 75 o1 B9 dgel T U, IqH
T U oIRG STeR AA-BIIST P Hg g 3T DI WolT 17 21, St fh s &1 38
arell AT .(FAF)... N SRS & [Isg dex W gqer fear o
o (TIYT)...

" Expunged as ordered by the Chair.



[ 25 July, 2022 ]

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.
...(Interruptions )...

41 goTeTTel : Ay, Igi b 75l BT TUBRVT B AR I I BT UAT SThR
DTS DI HBIST Bl T ...(AHH). .

SUHHTETE (S1. AET GTAT) : 3N BFeLS DI, . .(GET). ... 3T e[S DIy
..(TALT)....

21 FOIATe : WB1Sd, 31 IR A H He1 A & ...(@au™)... 98led, 931 &l (e
BT 3R FAI § JITYI ...(FAHH)... $HSD 918 12 TG, 2000 DI ORI o STDHIC
H YRR UIRE 3R IR 2T B ISR T, ITH 20 BRI B9 AN |
..(TAIT)... I BRIST BT Bl {1 off T3 R STY W 3fTdhdrg & folv b
gS| ...(AU)... HBIqd, I8 AWy 95 I &1 A1 FSTZaRM & dU=q BT SKIHT
T3 Bl ...(FHF)... AHAG] W64 ST JolIzd= & gRI I8 B gall
2l...(FH)... T4 39 91 $T §@ T [ Mddwarg W oI B T3] SR I<9m d
qhaH Y9 [HY TR, .(FELIH). .. I3 4 AdhdIg B GG gl ...(Fae™)... §
319 facer w31 Sfl 1 YhISIR § b ST gIR1 U1 [deT A 131 8, f7qh gk 8
HY W b HA! ST Febell B ...(FLH)... HEIGT, AU I dlelT BT HIdbT 3T,
S oY AU Igd-98d g=gdra| ...(FagH)... § 9+ fqawr #30 il @1 4l 9gd-

I8 g=IaTg < gl

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, one second.
...(Interruptions )... | have an announcement to make. The announcement is that
the hon. Minister's reply will be tomorrow and further consideration and passing of
the Bill will also be taken up tomorrow. Right now, we will go for the permitted
Special Mentions. ...(/nterrupt/ons)... Shri Subhas Chandra Bose Pilli - absent. Dr.
Prashanta Nanda - absent. Shri Maharaja Sanajaoba Leishemba.

SPECIAL MENTIONS

Need to launch a Central Sponsored Pony Project in Manipur on the
lines of Project Tiger

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, it is a well-known
historical fact that Manipur is the birth place of the internationally-famed modern Polo
Game which was known to many of the British officers as "'Manipuri hockey on
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horseback" . Lord Curzon, the then Viceroy (from 1899-1905), in his monumental
paper, 'The Cradle of Polo', describes that the favourite game 'Polo’ of the
Englishmen in India belongs to Manipur. ... (Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Ministers, please take your
seats. Brijlalji, please, 314 T S8 W 95 OITSUI The House is not adjourned yet.
Please, take your seats. ...(/nz‘errupz‘/ons)... Everybody, please settle down.
Anyone who wants to leave will leave peacefully, quietly without any disturbance.
Please continue.

SHRI MAHARAJA SANAJAOBA LEISHEMBA: Manipuri Pony, which is used in the
game Sagol Kangjei, that is, Manipuri Hockey on Horseback, and was also used in
warfare by the Manipuri, is a rare breed which is extremely agile and tough with a
great stamina, is gradually becoming endangered (reducing its number below 1,000)
due to the lack of grazing ground and a well-planned Pony Farm. This specific breed
of Pony is also associated with the myth and history of the State.

The State Government under the leadership of our Hon'ble CM, Shri N. Biren Singh is
trying its best effort to preserve Manipuri Pony. However, due to the paucity of fund,
it becomes a very difficult task for the State to bring up a huge project for preservation
of this endangered rare breed. Therefore, to save this Pony breed from extinction, |
request the Government, through this House, for a Centrally-sponsored Pony Project
in Manipur. Thank you.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Special Mention made
by the hon. Member.

Need to help the farmers affected by heavy rains and floods in Vidarbha

S1. AT YESIRE TS (AERTS) : AT IUFHTEE Sil, § 3Ib ATEgH A e
D1 LT {484 HHRT & Yob Heedqul [ IR TP Bl §Y (e B0 ar8ar g o
8 TS, 2022 & 1€ 991 Td JFARTA foTel Afed qR g § FdR 4R aui 814 &
DR I FH AT U IuATSl H 918 b1 IRRRAMT AT gs 81 9 991 vd 915
P HRUT GHIIYY Y ¥ 3T AHIRI ARTRDI D! Jeg s © Ud [doTell RRA & BRoT
URER H SEI §S &1 AR §8 HRI aN1 & BIRUT 3Ih SIIS1 UR 37T &R
g & a1 frare a7 & Bl ®I W 9T THaH 8 B ISR A 377 3 B
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31: e & HIETH ¥ AT hr=1g g #AT it A e 2 {6 9 39 "o @
IS R, 59 Hfc aRIRATT ¥ A= ARG 921 fhami & saedd Igd a2l
b Tol HGQ s AXBIR b HIETH 3 el B MIeUD BINdATg BRI Dl HUT DV |

DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shri K.C. Venugopal, not present.
Shri M. Shanmugam.

Need to reduce tax concessions and allowances to corporate sector

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | want to draw the attention of the House
to a lacuna that has come in the income tax concessions being given to the corporate
companies and businessmen.

Under the Income-tax Act, investment allowance up to 25 per cent of actual cost of
new plant and machinery, acquired and installed, is given to the corporate assessee,
which is being availed by corporate giants. It was introduced to encourage
industrialists to invest their capital about 50 years back. Now, the position is entirely
changed. The corporate giants take loan at a very nominal rate of interest from the
banks for investment whereas they get up to 25 per cent investment allowance, which
is transferred as capital reserves. Actually, the benefit of investment allowance
should go to the bank since they are the lenders and if that happens, lion's share of
non-performing assets will also disappear.

Similarly, depreciation allowance ranging from the rate of 5 per cent to 45 per
cent, depending on the category of equipment is given to the companies under the
Income-tax Act. When GST is levied on even food articles like rice and hospital ICU
room charges in the name of revenue collection, there is no need to give concession
to corporates, which causes loss to the exchequer.

Hence, | would demand that the Government should remove or reduce the
concessions given to corporate to give social justice and equity to the common
people.
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DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

Need to ban the use of micro plastic

DR. FAUZIA KHAN (Maharashtra): Sir, new research shows microplastics present in
frequently consumed fruits and vegetables. Microplastics are synthetic or semi-
synthetic, solid, water insoluble, high polymer plastic particles of a size ranging below
5 mm. Their small size allows them to pass through wastewater treatment plants and
reach oceans through surface water bodies and rivers. Microplastics are non-
biodegradable and persistent in marine and freshwater.

Sadly, microplastics are less studied in India despite the country being among the
major plastic consumers and a producer of 5.6 million tons of plastic waste annually.
Microplastics in India are used in toothpastes, detergents, cosmetics such as
face-wash among others. Plastic in India is still readily available across most States,
and is used and disposed of casually. The country is still in nascent stages in its fight
against plastic pollution and the entry of microplastics only makes it more
complicated.

Studies have found microplastics in Gujarat and Chennai coast, Mumbai
beaches and Kerala lake. International studies have also found microplastics in
drinking water (tap water) samples from Delhi and bottled water from Mumbai, Delhi
and Chennai. National Institute of Oceanographic Studies has found microplastics
absorbed in fish tissues.

Globally, several efforts have been made to control the use of microplastics.
The United States banned the manufacture of products containing microplastics in
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2017. The Canadian Government prohibited production of toiletries containing
microplastics from January, 2018. The United Kingdom banned the use of
microbeads in cosmetics early this year. Hence, | urge the Government to address
the issue suitably on lines of several other countries.

SHRI JOHN BRITTAS (Kerala): Sir, | associate myself with the Special Mention made
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI' M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

Need to shift the entry pertaining to census from the Union List to Concurrent List

SHRI P. WILSON (TAMIL NADU): Sir, since 1931, no caste census has been
conducted by the Union Government and caste census data collected by the Union in
2015 is not yet released. The Constitution Amendment of 1992 provided mandatory
reservation for the Scheduled Casts, Scheduled Tribes, women in local body
elections, but for Other Backward Classes, they were only enabling in nature. When
States have used these enabling provisions to provide OBC reservation in local
bodies, they were struck down by courts for want of 'empirical data'. Though under
Article 342-A (3), States have power to draw up SEBC's lists, the Union alone has
power to conduct census as it is a Union subject. The largest community is ultimately
denied with lawful share in education and employment in this country. Since States
are not able to conduct any census to gather data on caste and communities even to
give any welfare measures for all, it is necessary to shift the entry 'census' from Union
List to Concurrent List. Necessary action should be taken by the Government in this
regard. Thank you.
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SHRI JOHN BRITTAS (Kerala): Sir, | associate myself with the Special Mention made
by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

Concern over the problems being faced by the people living in Eco-sensitive Zones

DR. V. SIVADASAN (KERALA): Sir, thousands of common people in the remote
areas of our nation are worried about their land and shelter. In the name of Ecological
Sensitive Zones, people are being forced to leave their homes. They are facing the
threat of eviction from their own homeland. The land where they are living is their own
land. Not only them, but also their forefathers were born and brought up in these
areas. But the recent developments in our country are creating a painful situation for
them. Lakhs of people will be evicted from these areas. This will be a large
humanitarian crisis. They are unable to build or develop schools. The citizens in India
should be facilitated with proper health care institutions. But in this region, they will
be unable to build or maintain the hospital buildings, the labs and other essential
health care facilities. The development of this region will be stunted. The real estate
mafia is misusing this uncertainty. They are purchasing the land for cheap prices.
The people living near the forests are in extreme psychological distress. Most of them
are Adivasis and poor peasants. Whatever be the cost, the people should be
protected. Their lives and livelihoods should be preserved. | request immediate
intervention of the Government for the suffering people of these areas. Thank you.

SHRI JOHN BRITTAS (Kerala): Sir, | associate myself with the Special Mention made
by the hon. Member.
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DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shri Jayant Chaudhary; absent. Shri
Elamaram Kareem.

Need to withdraw the decision of removal of the leaders of Malabar Rebellion from the
Dictionary of Martyrs of India's Freedom Struggle

SHRI ELAMARAM KAREEM (Kerala): Sir, the Government of India decided to
remove 387 leaders of Malabar Rebellion, including its brave leaders like
Variyamkunnath Kunjahammad Haji and Ali Musaliyar from the dictionary of Martyrs of
India's Freedom Struggle jointly published by the Ministry of Culture and Indian
Council of Historical Research (ICHR). It is an unfortunate move and is a part of the
efforts to portray the Malabar Rebellion just as a revolt between two religions.India's
freedom struggle is adorned with sacrifices of thousands of such valiant martyrs as
recorded by our historians. There is no logic in removing these 387 leaders as they
have been officially recognized as freedom fighters by the Government of Kerala.
Hence, | request the Government to direct the ICHR to revert its decision to remove
the 387 leaders from the list of freedom fighters from the fifth Volume of the Dictionary
of Martyrs of India's Freedom Struggle. Thank you, Sir.

DR. V. SIVADASAN (Kerala): Sir, | associate myself with the Special Mention made
by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.
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SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

Need to ensure adequate supply of fertilizers to Odisha on monthly basis during
the ongoing Kharif season

DR. AMAR PATNAIK (Odisha): Sir, Odisha is facing a short supply of various
fertilizers during the ongoing Kharif season. Given the good amount of rainfall
received in July, the agricultural operations in the State have picked up and so also
the demand for various fertilizers. But the State does not have a sufficient supply of
fertilizers to cater to these demands. There is a short supply of 26,586 MT of DAP;
6,275 MT of MOP and 9,365 MT of NPKS against the requirement as of 30.06.2022.
Further, to date, the supply of Urea, DAP, MOP and NPKS is only 25 per cent, 16 per
cent, 10 per cent and 20 per cent respectively against the planned requirement for
July 2022.

Further, | would like to bring to your attention that this is not the first time that
Odisha is facing an acute scarcity of fertilizers for Kharif crops. The issue has been
persisting for over a decade now. During the last Kharif season, the overall supply of
Urea had been 62 per cent against the allocation and 69 per cent against the agreed
supply plan, while for other fertilizers, it was also 60 per cent to 74 per cent. Short
supply of fertilizers adversely affects the agricultural production in the State and invites
law and order situation in most of the districts.

Therefore, | urge the Government to ensure an adequate supply of fertilizers to
Odisha as per monthly requirements, including the backlog of previous months to
warrant smooth agricultural operations, farmers' welfare and avoid agrarian unrest.
Thank you, Sir.

SHRI SUJEET KUMAR (Odisha): Sir, | associate myself with the Special Mention
made by the hon. Member.
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SHRI JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

Need to improve road and rail connectivity to the villages affected by the Left Wing
Extremism in Odisha

SHRI SUJEET KUMAR (Odisha): Sir, although the efforts by the Odisha Government
have been successful in pushing the instances of violence related to Left Wing
Extreme (LWE) to the fringes by ushering in much-needed development, sporadic
acts of violence continue to threaten lives. In 2021 alone, there have been 32 incidents
resulting in 3 deaths in Odisha. Recently, one such sporadic act of violence occurred
in June 2022 wherein three commandos belonging to the Central Reserve Police
Force in the Nuapada District were martyred. To curb such future violence, it is
essential to increase connectivity by providing linkages to remote areas on the
developmental map.

Therefore, the State Government has been continuously requesting the Union

Government to sanction projects to boost railway connectivity between districts such
as Malkangiri to Bhadrachalam and between Nabrangpur to Junagarh. Additionally,
the development of the stretch of NH-326 from Jeypore to Motu via Malkangiri to 4-
lane road is imperative to boost such connectivity.
Additionally, connectivity can also be achieved by doubling the sanction of road
construction projects under the PMGSY to connect remote villages of the areas
heavily affected by the LWE. | would request active support from the Central
Government to eliminate these unfortunate incidents and keep Left Wing Extremism in
check. Thank you, Sir.

DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the Special Mention
made by the hon. Member.

SHRI JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.
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Need to address the unemployment problem in the country

SHRI SANDOSH KUMAR P (Kerala): Sir, we are witnessing alarming rate of
unemployment in general and among the educated youth in particular. This is an
issue that needs urgent intervention. As per the data of CMIE, the rate of
unemployment in the country was 7.83 in May. However, the rate of unemployment
is about 13 per cent among educated youth. The CMIE also states that one in five
college graduates is unemployed. This high unemployment rate among the college
educated has caused widespread youth disillusionment and it reflects the growing
crisis in India's job market. In February, 2022, the Union Ministry of Personnel stated
that there are eight lakh job vacancies in Government. But only 78,000 have been
filled. At the same time, CMIE data itself states that 17 million Indians are actively
looking for a job. Shockingly, more than 12 million people had applied for 35,000
clerical jobs at Indian Railways. This is a clear reflection of the alarming rate of
unemployment among Indian youth. The recent Government documents reveal a
declining trend of regular employees in the Central Public Sector Enterprises.
Temporary workers accounted for 37 per cent of the employees in 2019-20 compared
to 19 per cent in 2015-16. Hence, there is a huge gap between demand and supply of
job. We should not forget the fact that the 'Make in India' programme had promised
to create 100 million jobs by 2022. Therefore, tackling unemployment among youth
should be the most critical policy priority of the Government and concrete steps
should be taken in this regard. Thank you.

SHRI A. A. RAHIM (Kerala): Sir, | associate myself with the Special Mention made by
the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): The House stands adjourned to meet
at 1100 hours on Tuesday, the 26" July, 2022.

The House then adjourned at fifty -two minutes past five of the clock till
eleven of the clock on Tuesday, the 26" July, 2022.
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